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NOTIFICATION 

Dated Aijal, the 16th April, 1956 

No. E 267/C-II. In exercise of the powers conferred under Section 14 

read with Section 21 of the Mizo District (Forest) Act, 1955 (Act No. 

IV of 1955), the Executive Committee of the Mizo District Council is 

pleased to declared the following forests as Council Reserved Forests 

with effect from 1st March, 1956: 

Forest within one mile on either side of the following navigable rivers: 

a) Tlawng (Dhaleswari)

b) Tut (Gutur)

c) Teirei (Pakua)

d) Langkaib (Longai)

e) Chemlui

f) Serlui

g) Tuivai

h) Tuivawl

i) Tuirini

j) Tuirial

k) Tuiruang

l) Khawthlangtuipui (Karnaphuli)

m) Tuichawng

n) Kau

o) De

p) Phairuang

Cb. Saprawnga, Chief Executive Member 
District Council, Mizo District 
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AUTONOMOUS DISTRICT COUNCILS SUPPLEMENT 

TO 

The Assam Gazette 

Published by Authority 

No. 8 Shillong, Wednesday, May 19, 1965, 29th Vaisakha 18877 S.E. 

Separate paging is given to this part in order that it may be filed as 
a separate compilation 

The 8th April, 1965 

No. DC. XIV (A)-B/65 – Pursuant to Rule (18) of the United Khasi 

Jaintia Hills Autonomous District (Management and Control of Forests 

Rates of Royalty) Rules, 1949. It is hereby notified for general 

information that for the year ending 31st March 1966, the royalty on 

all minor forest produces shall be charged as specified hereunder: 

The rate is charged per quintal, a quintal is equal to 100 Kilograms or 

2 mounds 27 seers in the old system of measurement.  

Minor Forest produces Rates of royal 
in full 
Rs.  P. 

1. Honey (Ngap) 52.00 Per quintal 

2. Tezpatta (Sla Tyrpad) 04.50 -do-

3. Wild Pepper (Sohmrit
Khlaw)

42.50 -do-

4. Chalmukgra (Sohlab) 13.00 -do-

5. Lac (Laha) 06.00 -do-

6. Pine Fire Wood (Kseh) 01.00 -do- 

Typed copy
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7. Cassia Bark (Rnga) 18.00 -do-

8. Charcoal (Rnga) 01.66 -do-

9. Bee Wax (Bthing) 88.25 -do-

10. Rauwalfia Serpentina 
(Sarpanch)

65.00 -do-

11. Tupchini 08.00 -do-

12. Elephant Tusk (Bmat Hati) 642.00 -do-

13. Cinnamamum Pauciflorum 
Bark (Snep Latyrdop) 

04.42 -do-

14. Sukund Matara 06.69 -do-

15. Broom Stick 0.75 per 100 bundles. Each 
bundle of 6 to 9 inches 
circumferences  

16. Skin of Sambhar (Snieh
Sier)

1.25 Each 

17. Skin of Barking Deer
(Snieh Skei)

0.31 “ 

18. Tiger Skin (Snieh Khla) 37.50 “ 

19. Leopart Skin (Snieh 
Labasa)

18.65 “ 

20. Horn of Sambhar (Reng
Sier No. 1)

3.50 “ 

21. Horn of Sambhar (Reng
Sier No. 2)

2.25 “ 

22. Horn of Sambhar Barking
Deer (Reng Sier No. 1)

1.37 “ 
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23. Horn of Sambhar (Reng
Skie No. 2)

1.31 “ 

24. Fodder Grass (Phlang bam
jingri)

0.15 Per head load. Each 
head load to be of 6 
ft. in circumference. 

Any other minor forest produce will be charged at such rates as will 

be fixed in consideration of the prevailing market rates.  

B. Swer,
For Secretary, Executive Committee 
United K – J Hills District Council, 

Shillong 
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THE 28th JANUARY 1965 

In exercise of the powers conferred by Section 14 read with Section 

21 of the Mizo District (Forest) Act, 1955, the Mizo District Council is 

pleased to continue the following areas at the disposal of Mizo District 

Council as Council Reserved Forest with effect from the date of 

notification issued on 16th April, 1956 and 16th September, 1957.  

A.D.C. SUPPLEMENT TO THE ASSAM GAZETTE MAY 19, 1965

i) Forest within one mile on either side of the following navigable

rivers:

a) Tlawng (Dhaleswari)

b) Tut (Gutur)

c) Teirei (Pakua)

d) Langkaih (Longai).

e) Chemlui

f) Serlui

g) Tuivai

h) Tuivawl

i) Tuirini

j) Tuirial

k) Tuiruang

l) Khawthlangtuipui (Karnaphuli)

m) Tuichawng

n) Kau

o) De

p) Phairuang
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ii) Forest within half a mile on either side of the following roads,

but excluding the land within 100 feet or 30 meters on both

sides of Government roads.

1) Aijal – Silchar Road via Sairang

Chief Executive Member 
Mizo District Council 

26E
1020



·-· .... 

1' 
- � ... .  

.. • . • I 
. I 

l , - � L 
\ 

::_:Cl_·,;\..:·\ 

\, :, ANNEXURE • - n:r:.
•. EF & CC DEPTT. 
: LEGAL.CELL 

I .  

;.L'Oh, 6.P.J-l.1;.1�.�!�T!; ,JUfllSpICT_ION 

i-=' E T I T I O l'I ( C I V L. ) NO . 2 0 2 0 F 1 9 9 5 
----------------------------

PET:( TI Ul·-!C:li 

, , . . . . . R I:. S PO t✓D ENT S 

_\ 2_._1_2_. 19')6 Qf �HU; L!.QN.'.JU :�:$Ul:jJ1F/v1E 
I 

;: ;:; ·:- T 'I' l n �- ' ,-, T V I j t O ? - ,, '.: ., 9 n 5 .. ,_ ,,_. __ _., .. , .� .. -, .. i L�-_,. ____ J, .. -�--,. ,-JLi� '·.·· .. ·---·--·,---

COUilT (}f. _Il✓UU, IN 

ANNEXUR R-3

27
1021



28
1022



29
1023



30
1024



31
1025



32
1026



33
1027



34
1028



35
1029



36
1030



37
1031



38
1032



39
1033



40
1034



41
1035



IN THE SUPREME COURT OF INDIA 

CIVIL APPELLATE JURISDICTION 

WRIT PETITION (CIVIL) No. 202 of 1995 

IN THE MATTER OF: 

In Re: T.N. Godavarman Thirumulpad ……   Petitioner 

VERSUS 

Union of India & Ors. ……    Respondents 

STATUS REPORT ON BEHALF OF THE GOVERNMENT OF MIZORAM 

ON THE FOLLOW UP ACTION TAKEN AS PER INTERIM DIRECTION IN 

ORDER DATED 12/12/1986 OF THE HON’BLE SUPREME COURT OF 

INDIA IN WRIT PETITION (CIVIL) No. 202 of 1995  

(PAPER BOOK) 

For index kindly see inside 

Advocate for the State of Mizoram Mrs. Hemantika Wahi 

Typed copy
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IN THE SUPREME COURT OF INDIA 

CIVIL APPELLATE JURISDICTION 

WRIT PETITION (CIVIL) No. 202 of 1995 

IN THE MATTER OF: 

N. Godavarman Thirumulpad ……   Petitioner 

VERSUS 

Union of India & Ors. …… Respondents 

AFFIDAVIT ON BEHALF OF STATE OF MIZORAM 

I, S.R. Mehta, Secretary, Government of Mizoram, Forest and 

Environment Department and Principal Chief Conservator of Forests, 

having my office at Aizwal, Mizoram presently at New Delhi do hereby 

solemnly affirm and declare as under: 

1. That I have perused the order of this Hon’ble Court dated

12/12/1996 and relevant records pertaining to this case and

being conversant with the facts of the case, am competent to

swear this affidavit.

2. That a copy of the interim order was received on 30/12/1996.

To ensure compliance of the directions in the order dated

12/12/1996 a copy of order was sent to the departments

concerned with necessary directives to implement the order in

true spirit.

3. That two Expert Committees constituted vide Notification No.

C. 18014/21/S FST dated 24/01/1997 and No. C. 18014/21/96

FST dated 24/01/1997 have submitted their reports under the 
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supervision and guidance of the third committee constituted 

vide notification no. C. 18014/21/96-FST dated 24/01/1997. A 

copy of the status report prepared on the basis of Expert 

Committees Report with annexures is filed herewith.  

4. That the State of Mizoram is economically the most backward

State among the seven North Eastern States. The State has

experienced more than two decades of insurgency during

which practically here was almost no economic development

possible. The main system of growing food crops is by

traditional jhum cultivation which has been going on since time

immemorial. Land settlement has yet to be completed. State has

its peculiar problems vis-a -vis other North Eastern States and

has to be given special consideration. That the practical

difficulties experienced by the State Government in

implementation of the interim order dated 12/12/1996 are

enumerated in para 6.

5. That the facts mentioned in para 1 to 4 are true and correct.

Verified at New Delhi on this 22nd day of February, 1997. 

Sd/- 
Deponent 

22/02/1997 
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SUMMARY OF STATUS REPORT 

Information based on Forest Survey of India’s Report, 1991, 1992 and 

the State of Forest Report, 1993 by FSI and State Forestry Action 

Programme (Draft) of Mizoram 

1) Total no. of Saw Mills in the State of Mizoram – NIL

2) Total no. of Plywood/Veneer Mill – NIL

3) Comparative Stocking Position of Timber of Mizoram Forest

Vis-a -vis other North Eastern States.

State Arunachal 
Pradesh 

Assam Manipur Meghalaya Nagaland Tripura Mizoram 

112.6 124.2 54.1 66.0 66.1 27.1 35.3 

4) Availability of Bamboo in Mizoram

Bamboos/Nos. Clump forming Non clump forming 

88 3383 

5) Area of plantations

Forest department 1,5,980 Ha. 

Private/individual 8,128 Ha. 

Total 1,4,108 Ha. 

%age to Geog. Area 8.7 

6) Status report regarding forest cover:  Sq. Km. 

Areas under recorded forests (notified) 

State RF 
including 
Wildlife RF 

District Council 
forests 

Total %age of total 
Geog. area 

5250 2782 8012 383 
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There has been increase in area of notified forest over 1995 

assessment made by FSI by 885 Sq. Ft. The above figure does not 

include the village safety Reserve Village supply Reserves and 

unclassified forests extent of which is 7923 Sq. Km. (app.) since fresh 

notification are being issued and are not placed under the control and 

management of the forest department. 

7) As per the state of Forest Report, 1995, Geographical area

recorded forest area and actual forest area is given below: 

State Geog. 
Area 

Recorded 
forest area 

%age of 
recorded 
forest to 
Geog. 
area 

Actual 
forest 
area 

%age of 
actual 
forest to 
Geog. 
Area 

%age of actual 
to recorded 
forest area 

Mizoram 21,081 15,935 75,59 18,579 88.1 118.59 

As per the State of Forest report, 1995 published by the Forest Survey 

of India, in Mizoram there has been a decrease of forest cover by 121 

Sq. Km. over 1883 assessment, while 792 Sq. Km. of forest cover has 

changed to non-forest/sorub mainly due to shifting cultivation in area 

of 871 Sq. Km. has changed from non-forest to forest due to the 

regenerations coming up in the abandoned Jhum lands. While the 

changes from forests to non-forest is noted in South Damagri between 

Tuichawng River and Sazuklui river in the Survey of India map shoot 

848, the changes in non-forest/sorub to forest is noted along Kaladan 

river and both sides of road from Lunglei to Saiha in Survey of India 

map sheet 848.  
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The actual forest report cover by density less as assessed by Forest 

Survey of India, 1995 in the State of Mizoram is given below: 

State Dense forest 
(crown density 
40% and above) 

Open forest 
(crown density 
10 to below 
40%) 

Sorub Non forest Total 

Mizoram 4,281 14,285 1,070 1,435 21,081 
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STATUS REPORT ON BEHALF OF THE GOVERNMENT OF MIZORAM 

ON THE FOLLOW UP ACTION TAKEN AS PER INTERIM DIRECTION IN 

ORDER DATED 12/12/1996 OF HON’BLE SUPREME COURT OF INDIA 

IN WRIT PETITION (C) NO. 202 OF 1995  

In pursuance of the interim directives dated 12/12/1996 of the 

Hon’ble Supreme Court, the State Government of Mizoram has 

promptly acted upon and taken following steps: 

1. All on going activities which are of non-forest purposes within

forests have been stopped forthwith keeping in view the

provisions of the Forest Conservation Act, 1980. The concerned

Departments and officers were asked to implement the

directives in true spirit.

2. In compliance with the directives at para 5 of the order dated

12/12/1996 of the Hon’ble Apex Court, a committee was

constituted vide Notification No. C. 18014/21/96-FST dated

24/01/1997 for identifying the “Forests” degraded, denuded

and cleared areas as also the areas covered under plantations

owned by Government and private individuals. A copy of this

notification has been placed as Annexure MZ-1. The

Committee’s report has been received on 20/02/1997 is placed

as Annexure MZ-2.

2.1 FOREST AND PLANTATION AREA 

The Expert Committee ascertained the forest area of 8012 Sq. 

Km. supported with notifications reckoning to about 38% of the 

total geographical area. Besides this, it identified about 8.3 Sq. 
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Km. tree covered area which is not yet statutory notified as 

forests. Committee has also reported that plantations over 

1,75,980 hectares and 8126 hectares have been raised by 

Government and private individuals respectively in Mizoram.  

AUTONOMOUS DISTRICT COUNCIL FOREST AREA 

It is stated that the Forest area of 8012 Sq. Kms. mentioned above also 

includes 1176 Sq. Km., 217 Sq. Km. 1889 sq km. notified by three 

Autonomous District Councils namely Lai Autonomous District 

Council, Mara Autonomous District Council and Chakma Autonomous 

District Councils respectively under their own forest acts.  

INNER LINE RESERVED FOREST AREA 

2.3 With regard to “Inner Line Reserved Forests” notified in the 

year 1878, State Government have to submit that Mizoram (then 

known as Lushai Country become part of the British India only on 

16/09/1895 i.e. 18 years after the issues of the above notification. The 

Southern boundary of the Inner Line Reserved Forests, also known as 

the Outer Line, has never been demarcated in the ground. The 

description of the Outer Line in the notification is such that nobody 

including the Survey of India, has been able to identify the 

places/landmarks mentioned in the notification. While some people 

consider that the Outer Line passes through the areas to the North of 

Mizoram, close to the border with Cachar District of Assam the 

Government of Assam was treated a line much further south inside 

Mizoram as the outer line. The area quoted above which had earlier 

been submitted to the Government of India as the area of the Inner 
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line Reserved Forests in Mizoram represents the area of calculated on 

that basis. 

It may further be noted that the area of 570 Sq. Km. is being treated 

as the “Inner Line Reserved Forests” has never been effectively 

protected. From 1878 when the notification was issued by the British 

India till the early 1950 when the Chieftainship was abolished in 

Mizoram, the Mizos exercised the rights over the forests and utilized 

them for jhumming. Thereafter, the District Council established under 

the Sixth Schedule of the Constitution continued to grant land 

settlement certificate to individuals for cultivation, garden etc. Efforts 

made by the forest department of Assam to protect and preserve the 

forests were only partially successful. After Mizoram became UT in 

1972 and a full-fledged State in 1987 the Village Councils/State 

Government continued to issue land settlement certificates while 

Forest Department continued to protect the forests.  

The position as of today is therefore, that while the State Forest 

Department is trying to protect the forests and some forests are 

actually being protected, a large number of individuals are having 

land settlement certificates which confer ownership rights to them. 

There are also about 10 villages in this area, some of them very big 

villages, which have also been enjoying their rights of jhumming.  

In the circumstances stated above, it will not be practicable to treat 

the entire area as inner line reserved forests. It will not be possible to 

displace people who have occupied the land for years together. It is, 

therefore, suggested that as a practical solution to the problem, the 

inner line reserved forests may be demarcated. It may be mentioned 
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here that the position obtaining in the contiguous inner line reserved 

forests of Assam is much the same as, if not worse than, in Mizoram.  

ROADSIDE & RIVERINE RESERVED FOREST AREAS 

2.4 In “Roadside and Riverine Reserved Forests” notified in the year 

1965, Land Settlement Certificates to large number of people have 

been issued prior to 1980 when Forest Conservation Act, 1980 was 

evicted. It will not be possible to displace people who have occupied 

the land for years together. Practical solution to this problem will be 

to exclude such areas and compensate equivalent area elsewhere as 

per provisions in the Forest Conservation Act, 1980.  

SAW MILLS, VENEER AND PLYWOOD MILLS  

3.1 In compliance with the directive of para 7 of the order dated 

12/12/1996 of the Hon’ble Apex Court, an expert committee 

was constituted to ascertain the sustainable capacity of the 

forests of the state. Inter alia the capacity of Saw Mills and other 

timber xxx industries as also to report on the number of existing 

saw mills that could be sustained in the State, besides 

determining the norms for optimum distance for xxx of the saw 

mills. Copy of the notification no. C. 18014/21/96-FST dated 

24/06/1997 constituting above committee is placed as 

Annexure MZ-3. The report of the expert committee was 

received on 12/02/1997 and is placed as Annexure MZ-4.  

3.2 The Expert Committee in its report has indicated that forests in 

Mizoram are understocked with a meagre tree growing stock 

of 35 m3 per hectare, which is comparatively very low amongst 
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the North Eastern States. For the purpose committee have 

based their report on Forest xxx Surveys of Mizoram done 

during 1991 and 1992 as well as the State of Forest Report, 

1995, brought out by Forest Survey of India. In view of the low 

productivity of forests in Mizoram, the Committee is of the view 

that the forests of the State have no potential for sustenance of 

any saw mill as well as timber based industries. The position 

nowhere could be reviewed in the near future when the Govt. 

plantations and private plantation raised over 1,75,980 ha. And 

8126 ha. Respectively attain maturity. As regards the status of 

saw mills and the number of saw mills that could be sustained 

in the State, the committee has observed that there are no saw 

mills in the State, the Committee has not prescribed the norms 

of optimum distance for location of saw mills in the State 

presently.  

3.3 The Government of Mizoram has to report that there are no saw 

mills, veneer and plywood mills actually operating in Mizoram.  

4. In order to oversee the compliance of the order of the Hon’ble

Supreme Court, Mizoram State constituted an expert committee

comprising of PCCP and other Senior Officers vide Notification

No. C.18014/21/93-FST dated 24/01/1997 a copy of which is

placed as Annexure MZ-5.

5. SILVICULTURAL CUTTING OF TREES IN PLANTATION AND

BAMBOO FOREST

The Forest Department has been raising plantations of

economic species for increasing the productivity of the
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degraded forests. So far, the department has raised plantations 

of economic species over an area of 1,75,980 ha in the State. 

Amongst various tree species, Champa (Michelia Champaca), 

Gomari (Gmelina arborea), Pine (Pinus Kesiya), Teak (Tectons 

Grandis) and many others has also been planted. Few teak 

plantations have reached thinning stage. Thinning a 

silvicultural operation involving reduction in number of trees 

initially planted for ensuring optimum growing space and 

growth condition for inducing the better growth for obtaining 

maximum timber volume from the trees retained after thinning. 

Similar silvicultural cutting of bamboos are needed in Bamboo 

Forest which are quite extensive and abundant in Mizoram. The 

State Government presumes that such silvicultural cuttings are 

not banned. 

6. PRACTICAL DIFFICULTIES IN COMPLYING WITH THE

DIRECTIVES OF THIS HON’BLE COURT

6.1 DIFFICULTIES FACED BY PRIVATE TREE GROWERS: 

That the ban imposed on movement of cut trees and timber 

outside the State as per para 4 of the directives of this Hon’ble 

Court has caused immense hardship to private tree growers 

who have a sizable quantity of teak poles lying at “Bairabi” rail 

head in Mizoram awaiting clearance from the Hon’ble Apex 

Court to various destinations outside the State. A large number 

of private growers in Mizoram have planted Teak (Tectons 

Grandis), Gomari (Gmelina arborea) and Eucalyptus species 

during last few years. An abstract of such plantation areas is 
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placed in Annexure MZ-2. So far, an area of 8126 ha of 

plantations have been raised by private individuals. Most of 

these plantations are in thinning stage and the private growers 

obtain better price by sale of poles of team outside the State 

where these are marketed. The effort of private growers in the 

State has to some extent reduced the pressure on natural forests 

for fuelwood and small timber. Such tree growing activity being 

an income generating venture needs to be encouraged for 

conserving the ecology and improving the environment. If the 

ban for movement of timber outside Mizoram is not lifted, the 

private tree growers in the State will be discouraged to take up 

tree, growing activity in the State, which obviously will go 

against the cause of forest conservation.  

7. PECULIAR PROBLEMS OF THE STATE

While complying with the directives of the Hon’ble Apex Court, 

the State of Mizoram has following submission to make before 

the Hon’ble Court for kind consideration.  

Being a land locked territory deprived from the benefit of 

development since decades, the situation in Mizoram is peculiar 

compared to her counterparts where socio-economic 

development is conspicuous. Mizoram was subjected to 

traditional practice or shifting cultivation popularly known as 

“Jhum” since time immemorial for raising food grains. 

Immediately or joining the main stream after long period of 

insurgency, all out efforts have been initiated to evolve a 

permanent type of cultivation so as to wean away the tribal 
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population from jhum practice.  The State Govt. has launched 

various programmes for settlement of jhumias permanently, 

under the xxxx land use policy by providing them with an 

alternative  source of income and means of livelihood. Under the 

programme, tree plantations of economic species, terrace 

cultivation, sericulture, pisciculture, xxxx animal husbandry etc. 

are envisaged. A suitable land tenure system is yet to envolve  in 

the State xxx of proper demarcation, survey, record of rights and 

land settlement. Almost entire land in Mizoram is owned by the 

Government or by the community known as Village Council, 

where the people enjoy the privilege and rights for forest 

produce including the practice of shifting cultivation for raising 

food crops by rotation. The xxx forests and village forests meet 

the domestic need of villagers for fuelwood, fodder, small 

timber for house construction, agricultural implements and 

other non-wood forest produce as provided in the Mizoram 

(Forest) Act, 1955. In the absence of forest settlement and 

cadastral survey, there are no forest working plans or working 

schemes for the forests of Mizoram.  

SUBMISSIONS 

It is respectfully submitted: 

i) That the ban imposed on cutting and transport of trees and

timber outside the State be not made applicable to bamboos.

ii) That the ban imposed on transport or timber derived from

plantations outside the North-Eastern region be lifted; and
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iii) That the allotments and settlements within forest reserves

which have already taken place for the purpose of agriculture as

pointed out by the Expert Committee be regularized and the

reserved forest areas as on today be accordingly demarcated.

Sd/- 
S.R. Mehta 

Food & Secretary 
Forest & Environment 

Government of Mizoram 
12/02/1997 

Sd/- 
Working Plan Officer 
Working Plan Forest Division 
Mizoram, Aizawl  
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LEGALCEll. 
L"'" THE GAlJHATI HIGH C:Ol:BT 

(THE HIGH COURT OF ASSAM, NAGALAND, MIZORAM 

& ARUNACHAL PRADESH) 

AIZA ff'"'L BEX CH : AIZA "\\TL 

1. W.P.(C) No. 130 OF 2013

Malsawrna and 228 Ors. 
- - ------•auehar, M+reffiffi-

-Versus-

State of Mizoram and 4 Ors. 
Aizawl. 

Advocate for the Petitioner : Mr. Lalfakawmqa 
Advocate for the Respondent : Mr C Zoramchhana 

2. WP(C) 118 Of 2015

Manglianthanga and 39 Ors
N Hlimen
Mizoram

-Versus-

State of Mizoram and 4 Ors. 
Aizaw!. 

Advocate for the Petitioner : Mr Lalchhanliana Khiangte 
Advocate for the Respondent : Mr C Zoramchhana 
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No. B.11011/1/2021-GAD 
GOVERNMENT OF MIZORAM 

GENERAL ADMINISTRATION DEPARTMENT 
MIZORAM SECRETARIAT : MIZORAM NEW CAPITAL COMPLEX (MINECO) 

*** 

NOTIFICATION 

Aizawl, the 14th April, 2021 

WHEREAS, the Gauhati High Court, Aizawl Bench in its Judgment and Order dated 27th 

January, 2021 in WP (C) 45 of 2017, WP (C) 51 of 2017, WP (C) 130 of 2013, WP (C) 131 of 

2013, WP (C) 132 of 2013, WP(C) 135 of 2013, WP (C) 16 of 2013, WP (C) 116 of 2013, WP 

(C) 117 of 2013 and WP (C) 118 of 2013 had set aside and quashed the notification dated

28.01.1965 made under Section 14 read with Section 21 of The Mizo District (Forest) Act,

1955 published in the Assam Gazette which had declared forests located within half a mile on

either side of the following rivers to be a Council Reserved Forest:

(1) Tlawng, (Doleswari)

(2) Tut, (Gutur)

(3) Teirei, (Pakwa)

(4) Langkaih, (Longai)

(5) Chemlui

(6) Serlui

(7) Tuivai

(8) Tuivawl

(9) Tuirini

(10) Tuirial

(11) Tuiruang

(12) Khawthlangtuipui (Karnaphuli)

(13) Tuichawng

(14) Kau

(15) De

(16) Phairuang

AND WHEREAS, the Government of Mizoram preferred not to file an appeal to 

challenge the said Judgment and Order, but considered the necessity to issue executive order 

for protection and preservation of the said rivers and their banks.  

NOW THEREFORE, the Governor of Mizoram is pleased to declare the said rivers with 

its banks up to 800 meters from the middle of the river on both sides of the river as 

‘Restricted Area’. All the rights within the restricted areas shall vest in the State Government 

and no development or activities will be allowed within the restricted areas without prior 

approval of the Government of Mizoram. Any actions done within the said Council Reserved 
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Areas in accordance with Notification dated 28.01.1965 before it was set aside by the Gauhati 

High Court, Aizawl Bench vide its Judgment and Order dated 27/01/2021 shall be considered 

valid and bonafide exercise of authority. 

The Governor of Mizoram is further pleased to authorise certain competent authorities 

under the Government of Mizoram (Allocation of Business) Rules, 2019 to take action within 

the restricted areas in the following cases: 

1. The Passes already issued with the approval of competent authority are allowed for

renewal subject to the fulfilment of the provision of section 43 of the Mizoram (Land

Revenue) Act, 2013, read with the Proviso to Rule 25 (4) of the Mizoram (Land

Revenue) Rules, 2013 as amended from time to time.

2. Encroacher within the declared Restricted Areas shall be evicted in accordance with

the provisions of the Mizoram (Prevention of Government Land Encroachment) Act,

2001 as amended from time to time.

3. Land occupied for dwelling and other purposes within the declared restricted area

shall be verified and cancelled by the Competent Authority if it is found that the

occupancy poses any threat to the preservation of the environment and rivers.

4. The land occupied for dwelling, for public purpose etc. without lawful rights/ title

within the Restricted Areas shall not be considered for regularization and liable to be

evicted unless it is verified the occupied area does not pose any threat to the

preservation of environment and rivers.

5. All other activities and uses, residential, commercial, industrial, social and other public

purposes undertaken in the interest of the public by different Departments under the

Government of Mizoram for purpose of enforcement of certain

acts/rules/regulations/guidelines in the said riverine restricted areas shall continue to

be in force unless repealed by the Government.

This order will take effect from the date of issue in the Mizoram Gazette. 

Sd/- J.C. Ramthanga 
Addl. Chief Secretary to the Govt. of Mizoram 

General Administration Department 
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Memo No. B.11011/1/2021-GAD  : Aizawl, the 14th April, 2021 
Copy to : 

1. Secretary to Governor of Mizoram

2. P.S to Hon’ble Chief Minister, Mizoram

3. P.S to Speaker/ Ministers/ Deputy Speaker/ Ministers of State/ Govt. Deputy Chief Whip/

Vice-Chairman, State Planning Board/all Vice-Chairman, SEDP Board.

4. Sr. P.P.S to Chief Secretary, Govt. of  Mizoram

5. P.P.S to Addl. Chief Secretary, Govt. of Mizoram

6. All  Principal Secretaries/ Commissioner/Secretaries, Govt. of Mizoram

7. Secretary, MLA/MPSC/ MSIC/MSCPCR/Lok Ayukta

8. All Heads of Departments, Govt. of Mizoram

9. All Deputy Commissioners, Govt. of Mizoram

10. Chief Controller of Accounts, Accounts & Treasuries, Mizoram.

11. Controller of Printing & Stationeries, Mizoram with 6(six) spare copies for publication in

Mizoram Gazette Extra Ordinary.

12. Guard File.

(S.T. LALVENSANGI) 
Under Secretary to the Govt. Of Mizoram 

General Administration Department 
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ANNEXURE E-7

The Mizoram Gazette 
EXTRA ORDINARY 

Published by Authority 
RNI No. 27009/1973 Postal Regn. No. NE-313(MZ) 2006-2008 

VOL- LII Aizawl, Tuesday 19.9.2023 Bhadra 28, S.E. 1945, Issue No. 501 

NOTIFICATION 

No. H. 12017/151/2021-LJD(PHE), the 18th September, 2023. 

published for general information. 
The following Act is hereby 

"The Mizoram (Protection of Rivers) Act, 2023" 

(Act No. 10 of 2023) 

(Received the assent of the Governor of Mizoram on 8.9.2023) 

THE MIZORAM (PROTECTION OF RIVERS) ACT, 2023 

AN 

ACT 

to provide for the protection, conservation, rejuvenation and improvement of rivers 
and the catchment areas 

PREAMBLE 

WHEREAS the rivers and their tributaries in the hilly areas of Mizoram are the main sources of 
water in the State and are the lifelines of the cities, towns and villages and the water in these rivers are 
the common natural resources required and utilized by human beings and animals for drinking and 
various other purposes, irrigation, fishing, sports and recreation having great potential for economic 
development of the State; 

AND WHEREAS the growing human population and urbanization, unplanned construciion, shifting 
cultivation and other forms of land use and activities in the catchment areas of the rivers are putting 
increasing pressure on the rivers and their tributaries in Mizoram resulting in depletion and scarcity of 
water and water pollution thus threatening the very source of drinking water and the pristine economic 
and environmental resources with irreparable damage to the detriment of the general public and the 
ecosystem which needs to be curbed; 
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 682:NATIONAL HIGHWAYS AND INFRASTRUCTURE DEVELOPMENT 

CORPORATION LTD.

(MINISTRY OF ROAD TRANSPORT AND HIGHWAY

 GOVT. OF INDIA) 

REPRESENTED BY ITS MANAGING DIRECTOR

 AT 3rd FLOOR, PTI BUILDING, 4

 PARLIAMENT STREET, NEW DELHI-110001.

 683:THE EXECUTIVE DIRECTOR (P), NHIDCL

NATIONAL HIGHWAYS AND INFRASTRUCTURE DEVELOPMENT 

CORPORATION LTD, REGIONAL OFFICE- AIZAWL

 MIZORAM, 3rd FLOOR, T-86, TUIKHUAHTLANG

 AIZAWL, MIZORAM, PIN-796001.

For the Applicant/Appellant   : Ms. P. Banerjee, Advocate (through Video 
Conferencing).

Ms. S. Das, Advocate.

For the Respondent(s)     : Mr. A. Kalita, Additional Advocate General, 
Mizoram.

 : Mr. H.K. Sarma, Advocate for respondent 
No.5.

 : Mr. P.D. Nair and Mr. H. Rohman, 
Advocates for respondent Nos.7, 8, 11, 12,
24, 28, 29, 31, 33, 38 and 510 to 562.

: Mr. R. Boro, Advocate on behalf of Mr. C. 
Baruah, Advocate for respondent Nos.682 
and 683.

BEFORE

HON’BLE THE CHIEF JUSTICE 

HON’BLE MR. JUSTICE KARDAK ETE

16.10.2023

Learned counsel for the applicant/appellant has moved the Interlocutory

Application, I.A.(Civil) No.3177/2023 with a prayer to allow withdrawal of the
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writ appeal, being WA No.274/2022 and to file a fresh one citing the reason that

there are omissions in the statement of facts and other inadvertent mistakes of

technical  nature,  which  may  ultimately  prejudice  the  cause  of  the

applicant/appellant..

It  is  submitted  by  Ms.  P.  Banerjee,  learned  counsel  for  the

applicant/appellant  that  during  pendency  of  the  writ  appeal,  Mizoram

(Protection of Rivers) Ordinance, 2023 has been approved by the Council  of

Ministers of Mizoram and subsequently, the Mizoram (Protection of Rivers) Bill,

2023  was  published  vide  in  Mizoram  Gazette  on  19.09.2023.  The

applicant/appellant would like to bring the said Notification on record and to

challenge the same.

Mr. A. Kalita, learned Additional Advocate General, Mizoram has opposed

the prayer for withdrawal of the writ appeal.

However, we are of the opinion that as the applicant/appellant’s counsel

has cited justifiable grounds seeking withdrawal of WA No.274/2022 with liberty

to file fresh writ appeal, the instant Interlocutory Application stands allowed.

The ad interim stay order passed earlier by this Court in WA No.274/2022

shall stand vacated.

Hence,  the  connected  writ  appeal,  WA No.274/2022 is  disposed of  as

withdrawn with the liberty to the applicant/appellant to file a fresh writ appeal,

if so required.

 JUDGE  CHIEF JUSTICE 

 Comparing Assistant

//TRUE COPY//
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GOVERNMENT OF MIZORAM 
OFFICE OF THE PRINCIPAL CHIEF CONSERVATOR OF FORESTS 

ENVIRONMENT, FOREST & CLIMATE CHANGE 
MIZORAM: AIZAWL 

No.C.18013/62/2014-Legal/PCC1/lf8'=, Dated Aizawl the lih July 2021 

To 

The Principal Secretary to the Government of Mizorani 
Environment, Forest & Climate Change Department 
Mizoram, Aizawl 

Sub: Minutes of the meeting of Senior Forest Officers held on dated 22.06.2021 on the Hon'ble 
Gauhati High Court'sOrder dated 27-01-2021 concerned with Riverine Reserved Forest & 
Roadside Reserved Forests (Aijal to Silchar via Sairang) 

Ref: Memo No.C.18013/62/2014-Legal/PCCF dated Aizawl the ih July 2021 

Sir, 

In continuation of this office letters (1).No.C.18013/62/2014-LEGAL/PCCF/404dt.12-02-
202l,(2).No.C.18013/62/2014-LEGAL/PCCF/453dt.17-03-2021, (3).No.B.19012/7/2015-FC/PCCF 
dt.22-03-2021,(4).No.C.18013/62/2014-LEGAL/PCCF/455dt.04-05-2021, copy of minutes of 
meeting vides Memo No.C.18013/62/2014-LEGAL/PCCF dt. 07-07-2021 is hereby enclosed for kind 
pf�rusal and necessary action. 
The views/recommendations of the meeting are reproduced below for further action; 
1. Useful directions were given by Hon'ble Supreme Court on the important issue of Forest

Conservation in their judgement dated 12.12.1996 passed in WP(C) no. 202/1995 in the matter
of T.N. GodavarmanThirumulkpad versus Union of India and others with WP(C) No. 171/1996
Environmental Awareness Forum versus State of Jammu & Kashmir and others.Hon'ble
Supreme Court directed that provisions of Forest Conservation Act, 1980 must apply to all
forest irrespective of the nature of ownership or classification thereof. It was a landmark
judgement passed by the Hon'ble Supreme Court aimed at strict and effective implementation
of the Forest Conservation Act, 1980. The judgement provided a definite direction for defining
the forest and the forest land for the purpose of deciding the applicability of the Forest
Conservation Act, 1980 and its subsequent amendment made from time to time.

The Hon'ble Supreme Court directed that the word "Forests" must be understood according
to its dictionary meaning. This description covers all statutorily recognized forests, whether
designated as reserved, protected or otherwise for the purpose of section-2 of the Forest
Conservation Act. The term "Forests land", occurring in Section 2 will not only include "Forests"
as understood in the dictionary sense, but also any area recorded as forests in the Government
record irrespective of the ownership.

So, first of all, it was attempted to list out all documents (Government Records) where
Riverine Reserved Forests and Road Side Reserved Forests (Aijal to Silchar via Sairang) have
been mentioned as forests. The followings are the key relevant documents available in our
office. The copies are enclosed .
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ITEM NO.12+13 COURT NO.3 SECTION PIL-W

S U P R E M E  C O U R T  O F  I N D I A
RECORD OF PROCEEDINGS

Writ Petition(s)(Civil)  No(s).  202/1995

IN RE : T.N. GODAVARMAN THIRUMULPAD Petitioner(s)

VERSUS

UNION OF INDIA AND ORS. & ORS. Respondent(s)

(INTERLOCUTORY  APPLICATION  FOR  24.07.2024  (THROUGH  SUPPLEMENTARY
LIST) “ONLY” [1] I.A. NO. 98622 OF 2024 (CEC REPORT NO. 4 OF 2024-
Report Of The CEC On Violation of Orders Of The Hon’ble Supreme
Court in I.A. No. 191635 Of 2022 In W.P.(C)No. 202 of 1995) WITH
I.A. NO. 117204 OF 2024 (CEC REPORT NO. 5 OF 2024-Status Report in
Delhi Ridge) IN I.A. NO. 191635 OF 2022 (CEC REPORT NO. 31 OF 2022
- Report Of CEC in Appln. No. 1559/2022 Filed Before It By Ministry
Of Finance) IN RE : MINISTRY OF FINANCE IN RE : DELHI RIDGE AND [ 2
] I. A. NOS. 1408, 1457, 1462 OF 2005, 1787 OF 2007, 1863-1864 OF
2007, 3453 OF 2012 WITH I. A. NO. 178808 OF 2023 (Application For
Extension  Of  Time)  AND  I.  A.  NO.  192984  OF  2023  (Application
Seeking Permission To File Additional Documents ) AND I. A. NO.
212703 OF 2023 (Application For Directions In I.A. No. 1462/2005)
AND I. A. NO. 10936 OF 2024 (Application For Intervention In I.A.
No.  1462/2005)  AND  I.  A.  NO.  10949  OF  2024  (Application  For
Directions In I.A. No. 1462/2005) IN RE : CARDAMOM CULTIVATION IN
KERALA AND [ 3 ] I. A. NOS. 79569 AND 79576 OF 2019 [Applications
For Intervention And Directions] WITH I. A. NOS. 159670 AND 159677
OF  2019  [Application  For  Exemption  From  Filing  Official
Translation]  WITH  I.  A.  D.  NOS.  14261  AND  14262  OF  2021
[Applications For Urgent Listing Of I.A. Nos. 79569 And 79576/2019
And Exemption From Filing Duly Attested Affidavit] AND I. A. NOS.
40599  AND  40624  OF  2023  [Applications  For  Intervention  And
Modification  Of  Court’s  Order  Dated  12.05.2022]  AND  I.  A.  NO.
220675 OF 2023 [Application For Direction In I.A. No. 79576/2019]
IN RE : SHRAMIK RICKSHAW CHALAK-MALAK SEVASANSTHA AND [ 4 ] I.A.
NOS. 36847 & 36852 OF 2024 [Applications For Impleadment As Co-
Petitioner And Directions Filed By Mr. Gaurav Kumar Bansal ] IN
RE : MR. GAURAV KUMAR BANSAL (APPLICANT-IN-PERSON) AND [ 5 ] I.A.
NOS. 66542, 66546, 66548 OF 2024 [Applications For Impleadment As
Party Respondents , Directions And Stay Filed By Ms. Rani Mishra,
Advocate ] IN RE : VANRAMCHHUANGI & ORS. AND [ 6 ] I.A. NOS. 99457
AND 99462 OF 2024 [Application For Intervention And Clarification]
IN RE : SUMITRA NEGI AND ORS. AND [ 7 ] I.A. NO. 263809 /2023
[APPLICATIONS FOR INTERVENTION] WITH I.A. NOS. 263810, 263811 AND
263812/2023 [APPLICATIONS SEEKING PERMISSION TO FILE APPLICATION
FOR DIRECTIONS, DIRECTIONS AND EXEMPTION FROM FILING O.T.] AND I.A.
NO.  92980/2024  [APPLICATIONS  FOR  PLACING  ON  RECORD  ADDITIONAL
DOCUMENTS  IN  I.A.  NO.  263809/2023  FILED  BY  DR.  SURENDER  SINGH

Digitally signed by
Deepak Singh
Date: 2024.07.30
20:36:49 IST
Reason:

Signature Not Verified
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HOODA,  ADVOCATE  FOR  THE  APPLICANT]  AND  I.A.  NO.  141598/2024
[APPLICATIONS FOR PLACING ON RECORD ADDITIONAL DOCUMENTS IN I.A.
NO. 263809/2023 FILED BY MR. DINESH C. PANDEY, ADVOCATE FOR THE
APPLICANT NO. 2] IN RE : ANUJ KAUSHAN & ANR. IN RE : SUKHNA LAKE
AND [ 8] I.A. NO. 5891 OF 2019 [Application For Directions] IN
RE :COMPENSATORY AFFORESTATION MANAGEMENT AND PLANNING AUTHORITY
(CAMPA) FUNDS ALONGWITH IN RE: STATUS OF FUNDS AND [ 9 ] I.A.NO.
42944  OF  2019  [Application  For  Directions]  IN  RE  :
ILLEGAL/UNAUTHORIZED MINING IN KAZIRANGA NATIONAL PARK, ASSAM WITH
I.A. NOS. 146755 AND 146756 OF 2021 [Applications For Intervention
And  Stay]  AND  I.A.  NOS.  158973,  158975  AND  159054  OF  2021
[Applications  For  Intervention,  Exemption  From  Filing  O.T.  And
Stay] AND I.A.NOS. 28731, 28732 AND 28905 OF 2022 [Applications For
Intervention,  Exemption  From  Filing  O.T.  And  Modification  Of
Court’s Order Dated 12.04.2019] AND I.A. NOS. 41069 AND 41070 OF
2022 [Applications For Intervention And Exemption From Filing O.T.]
AND  I.A.  NO.  51917/2022  [Applications  For  Interim  Stay  Of
Demolition  In  The  Animal  Corridors  In  Kaziranga  National  Park
During  The  Pendency  Of  The  Application  Directions  –  I.A.  No.
42944/2022] IN RE : BHAB BARGOHAI & ORS. AND [ 10 ] I.A. NO. 108587
OF 2024 [Applications For Impleadment Filed By Mr. Sudarsh Menon,
Advocate]  WITH  INTERLOCUTORY  APPLICATION  NO.  108243  OF  2024
[Applications For Directions Filed By Mr. Sudarsh Menon, Advocate]
IN  RE  :  KANAK  FOUNDATION  AND  [  11  ]  I.A.  NO.  58031  OF  2024
[Application For Intervention In W.P.(C)No. 202/1995 Filed By Ms.
Parul Gupta, Advocate] AND I.A. NO. 58032 OF 2024 [Application For
Directions  In  W.P.(C)No.  202/1995  Filed  By  Ms.  Parul  Gupta,
Advocate] AND I.A. NO. 156701 OF 2024 [Application For Impleadment
filed by Mr. Shrey Kapoor, Advocate] AND I.A. NO. 156707 & 156710
OF 2024 [Application For Directions and Exemption from filing O.T.
filed by Mr. Shrey Kapoor, Advocate] IN RE : PAVAN SINGHAND AND
[ 11 (a) ] CIVIL APPEAL DIARY NO. 12516 OF 2019 AND [ 12 ] SPECIAL
LEAVE PETITION(C) No. 25047 OF 2018 AND [ 13 ] [i] I.A. NO. 19010
OF 2019 [Application For Directions] WITH [ii] I.A. NO. 75982 OF
2019 [Application For Exemption From Filing O.T] WITH [iii] I.A.
NO. 86706 OF 2019 [Application For Directions] WITH [iv] I.A. NO.
90640  OF  2019  [Application  For  Permission  To  File  Additional
Documents] WITH [v] I.A. NO. 122128 AND 122130 OF 2019 [Application
For Extension Of Time And Exemption From Filing O.T.] Filed By Mr.
Nishant R. Katneshwarkar, Advocate WITH [vi] I.A. NO. 129260 AND
129264 OF 2019 [Application For Impleadment And Directions Filed By
Mr. Ravindra Keshavrao Adsure, Advocate] AND [vii] I.A. NO. 129279
OF  2019  [Application  For  Directions  Filed  By  Mr.  Gopal  Balwant
Sathe, Advocate AND [viii] I.A. NOS. 150901 AND 150915 OF 2019
(Applications For Intervention And Directions Filed By Ms. Mayuri
Raghuvanshi,  Advocate)  IN  RE  :  CONSERVATION  ACTION  TRUST,
MAHARASHTRA AND [ 14 ] SUO-MOTU WRIT PETITION (C) NO. 1 OF 2023 IN
RE : SARISKA TIGER RESERVE AND [ 15 ] I. A. NOS. 153500 & 153501 OF
2024 [Applications For Directions and Exemption from filing O.T.
filed by Ms. Shibani Ghosh, Advocate] WITH I. A. NO. 153501 OF 2024
[Applications  For  Intervention  filed  by  Ms.  Shibani  Ghosh,
Advocate] IN RE : DR. DAYA SHANKAR SRIVASTAVA IN WRIT PETITION
(CIVIL)  NO.  202/1995  “ONLY”  ARE  LISTED  IN  W.P.(C)  No.  202/1995
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“ONLY”  ON  24.07.2024  AND  THE  NAMES  OF  “ONLY”  THE  FOLLOWING
ADVOCATES MAY BE TREATED TO HAVE BEEN SHOWN AGAINST THESE I.As. MR.
HARISH N. SALVE, SR. ADV. [A.C.], MR. A.D.N. RAO, SR. ADVOCATE
[A.C.], MS. APARAJITA SINGH, SR. ADVOCATE [A.C.], MR. SIDDHARTHA
CHOWDHURY, ADVOCATE [A.C.] MR. K. PARAMESHWAR, ADVOCATE [A.C.] MR.
K. PARAMESHWAR, ADVOCATE [A.C.] MR. G.S. MAKKER FOR S.NO. [ 1 ] MR.
K. PARAMESHWAR (A.C.) FOR S.NO. [ 2 ] MR. K. R. SASIPRABHU, MR.
HIMINDER  LAL,  MR.  M.  K.  MICHAEL,  MS.  USHA  NANDINI  V.,  MR.  G.
PRAKASH (FOR STATE OF KERALA), MR. NISHE RAJEN SHONKER FOR S.NO.
[ 3 ] MR. RAO RANJIT, MR. MILIND KUMAR (STATE OF RAJASTHAN) FOR
S.NO. [ 4 ] MR. GAURAV KUMAR BANSAL (APPLICANT-IN-PERSON) FOR S.NO.
[ 5 ] MS. RANI MISHRA, ADVOCATE FOR S. NO. [ 6 ] MR. K. PARAMESHWAR
(A.C.) MS. SHALINI KAUL FOR S. NO. [ 7 ] Mr. K. Parameshwar (A.C.)
Mr. Dinesh C. Pandey Dr. Surender Singh Hooda FOR S. NO. [ 8 ] MR.
K. PARAMESHWAR (A.C.) FOR S. NO. [ 10 ] MR. K. PARAMESHWAR (A.C.)
MR. SHUVODEEP ROY (FOR STATE OF ASSAM), MR. KAUSHIK CHOUDHURY (FOR
KAAC)  MR.  SUNIL  KR.  SHARMA  (INTERVENOR),  MR.  RAJNISH  KUMAR  JHA
(INTERVENOR) FOR S. NO. [ 9 ] MR. K. PARAMESHWAR (A.C.) MR. SUDARSH
MENON FOR S. NO. [ 11 ] MR. K. PARAMESHWAR (A.C.) MS. PARUL SHUKLA
MR. MILIND KUMAR Mr. Shrey Kapoor FOR S. NO. [ 11 (a) ] MR. SHYAM
D. NANDAN FOR S. NO. [ 12 ] MR. KUNAL CHATTERJI, MS. ASTHA SHARMA,
MR. NARESH KUMAR, MR. G.S. MAKKER, MR. ANANDO MUKHERJEE, MS. POOJA
DHAR, MR. S.N. TERDAL, MR. MOHIT D. RAM FOR S. NO. [ 13 ] MR. K.
PARAMESHWAR (A.C.) MS.VANSHAJA SHUKLA MR. NISHANT R. KATNESHWARKAR,
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WITH
SLP(C) No. 25047/2018 (XVI)
([TO BE TAKEN UP ALONG WITH W.P.(C) No. 202/1995].)

Diary No(s). 12516/2019 (XVII)

SMW(C) No. 1/2023
 
Date : 24-07-2024 This petition was called on for hearing today.

CORAM : 
         HON'BLE MR. JUSTICE B.R. GAVAI
         HON'BLE MR. JUSTICE PRASHANT KUMAR MISHRA
         HON'BLE MR. JUSTICE K.V. VISWANATHAN

Mr. K. Parameshwar, leaned A.C. 
Mr. M.V. Mukunda, Adv. 
Ms. Kanti, Adv. 
Ms. Raji Gururaj, Adv. 
Mr. Shreenivas Patil, Adv. 
Ms. Chitransha Singh Sikarwar, Adv.  
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                   Mr. Gurminder Singh Ag Punjab, Sr. Adv.
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                   Mr. Rajesh, AOR
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                   Mr. Vishwanath Gadnis, Adv.
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                   Mr. Atul Arvind, Adv.
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                   Mr. Punit Dutt Tyagi, AOR
                   Mr. Rathin Das, AOR
                   Mr. Ratan Kumar Choudhuri, AOR
                   Mr. Sudhir Kulshreshtha, AOR
                   Mr. E. M. S. Anam, AOR
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          UPON hearing the counsel the Court made the following
                             O R D E R

I.A. No. 98622 OF 2024 (CEC REPORT NO. 4 OF 2024)

1. This  court,  in  the  present  proceedings,  has  been

monitoring the issue with regard to grant of permission to

allot plots in the larger public interest in the area which is

not yet notified as a protected area in the Delhi Ridge.

2. The Bench presided over by one of us (B.R.Gavai, J.) had
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passed an order on 08th February, 2023 directing the Delhi

Development Authority (DDA) not to allot the plots in the

areas that were not yet been notified as protected areas.  It

appears that in violation of the orders passed by this Court,

the DDA had allotted the land for expansion of the road and

also permitted felling of the trees on the said land. Finding

that the action was contemptuous in nature, we passed the

following order on 24.04.2024:

“1. Prima facie,  we find that  the action of  the Delhi  Development Authority  in

felling the trees and constructing the road is in contempt of the orders passed by this

Court dated 8th February, 2023 in W.P.(C) No. 202 of 1995 and so also the order dated

4th  March, 2024 in W.P.(C) No. 4677 of 1985. 

2. Issue notice to the Vice-Chairman, Delhi Development Authority, Vikas Sadan,

INA, New Delhi-110002 returnable on 08th  May, 2024, calling upon to show cause as

to why an action 16 for committing the contempt of the orders passed by this Court

dated 8th February, 2023 in W.P.(C) No. 202 of 1995 and 4th March, 2024 in W.P.(C)

No. 4677 of 1985 not be taken against him.

3. The  Registrar  (Judl.)  shall  ensure  that  the  notice  be  served  upon  the  Vice

Chairman, Delhi Development Authority.”

3. It appears that in the parallel proceedings in W.P.(C)

No. 4677 of 1985, the DDA had moved an application before the

Bench presided over by Hon’ble Mr. Justice Abhay S. Oka for

seeking permission to fell the trees on the said land. The

application filed by the DDA was rejected on 04th March, 2024.

4. The Bench presided over by Hon’ble Mr. Justice Abhay S.

Oka also initiated contempt proceedings vide order dated 09th

May, 2024.

138
1148



16

5. As  such,  a  situation  has  arisen  wherein  for  the  same

cause of action, two contempt proceedings are pending. One on

the basis of the notice issued, on 24th April, 2024 by the

Bench presided over by one of us (B.R. Gavai, J.), and the

other on the basis of the order dated 09th May, 2024, which was

passed by the Bench presided over by Hon’ble Mr. Justice Abhay

S. Oka.

6. Mr. K. Parameshwar, learned Amicus Curiae, informs us that the

contempt  proceedings  initiated  by  the  Bench  presided  over  by

Hon’ble Mr. Justice Abhay S. Oka have substantially traveled

and various orders have been passed by the said Bench.

7. We are of the considered view that the continuation of two

contempt proceedings for the same cause of action would not be in

consonance with the judicial propriety and interest of justice. We,

therefore, direct that the contempt proceedings initiated by the

Bench presided over by one of us (B.R.Gavai, J.), vide order dated

24th April, 2024, are kept in abeyance. 

8. Mr. Vikas Singh, learned senior counsel appearing for the

DDA, on instructions,  states that the Central Armed Police

Forces Institute of Medical Sciences (for short ‘CAPFIMC”) has

been established on a piece of land which was allotted as per

the  order(s)  passed  by  this  Court.  The  CAPFIMC  has  been

established to provide medical facilities to the employees of

paramilitary forces at par with the facilities provided to the

Armed Forces. He submits that an amount of Rs.2200 crores has
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already  been  spent  on  the  said  project.  It  is  further

submitted that the area also has various residential colonies

for the employes of CBI, paramilitary forces, and the SAARC

University which have been again established on the land after

the permission was granted by this Court/CEC. He submits that

on account of non-availability of 24 meter road, there is

almost a bottleneck for the entire area. He further submits

that there is also a proposal to establish medical college at

CAPFIMC. However, on account of non-availibility of the road,

the  CAPFIMC  cannot  be  made  functional.  He,  therefore,

requested this Bench to permit an access to the CAPFIMC in the

larger public interest.

9. We  find  that  various  proceedings  pertaining  to  Delhi

Ridge area are pending before two Benches of this Court. 

10. We are of the considered view that, in order to avoid the

possibility  of  conflicting  order(s)  being  passed  by  two

different Benches, it will be appropriate that all the matters

pertaining to the Delhi Ridge Area are heard by one Bench.

11. The Registrar(Judl.) is, therefore, directed to place the

matter  before  Hon’ble  the  Chief  Justice  of  India  seeking

appropriate order.

IA No. 191635 of 2022

1. Vide  order  dated  08th February,  2023,  the  Ministry  of

Environment, Forest and Climate Change (MoEF&CC) was directed
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to appoint a Committee to identify the areas outside the Delhi

Ridge having similar morphological features to that of the

notified ridge area. The Committee was appointed and has made

substantial  progress,  as  has  been  noted  by  this  Court  in

orders dated 15.03.2023 and 12.07.2023.

2. In the order dated 24th July, 2024 passed by the Court, we

have recorded the minutes of the meeting which was held on 28th

November, 2023.

3. In  pursuance  of  the  said  order,  Ms.  Aishwarya  Bhati,

learned Additional Solicitor General has informed us that the

Department of Forest and Wildlife, GNCTD, vide order dated 24th

July,  2024  has  informed  that  they  do  not  have  technical

expertise  and  as  such  assistance  of  Water  and  Power

Consultancy Services (WAPCOS) and National Afforestation and

Economic Development Board (NAEB) is required.

4. Learned Additional Solicitor General, further states that

the Survey of India, New Delhi as well as Geological Survey of

India  were  also  approached  to  understand  the  technical

requirements of exercise of LiDAR mounted drone survey and

finalize  the  tender  specifications.  Learned  Additional

Solicitor  General  further  submits  that  the  GNCTD  has  also

informed that various sensitive installations/establishments

are located in the national capital region and, therefore,

various  permissions  would  be  required  before  employing  the
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services  for  the  survey.  The  learned  Additional  Solicitor

General, therefore, submits that the time is also sought on

the ground that on account of monsoon season, there will be

difficulty in carrying out the drone survey.

5. We, therefore, grant six months’ time to the High Powered

Technical Committee to submit its report.  

6. List this application after six months.

IA No. 117204 of 2024 (CEC Report No.5)

1. Vide order dated 09th May, 2024, this Court has noted that

the report of the Central Empowered Committee depicts a very

shocking state of affairs. Though notifications dated 24th May,

1994 and 19th March, 1996 had shown the total reserve forest

area would be 7784 hectares, the final notification issued

covers an area of 103.48 hectares only.

2. It was further noticed that 5 per cent area is under

encroachment and the rate of diversion of ridge land for non-

forestry purposes was also on the rise.

3. We, therefore, had directed the Union of India, GNCTD and

DDA to submit their responses to the said report.

4. Ms. Aishwarya Bhati, learned Additional Solicitor General

and Ms. Manika Tripathy, learned counsel seek four weeks’ time

to file responses.

5. List this application on 21.08.2024.

142
1152



20

I. A. NOS. 1408, 1457, 1462 OF 2005, 1787 OF 2007, 1863-1864
OF 2007, 3453 OF 2012 WITH I. A. NO. 178808 OF 2023 AND I. A.
NO. 192984 OF 2023, 212703/2023 WITH IA NOS. 10936 & 10949 OF
2024

1. Taking into consideration the conflicting stands taken in

the different affidavits filed by the State of Kerala, this

Court had passed an order on 15th April 2024 directing the

State of Kerala to come with a specific stand so as to iron

out  the  discrepancies  in  varying  document(s)/affidavit(s)

filed in collateral proceedings.

2. Shri P.V. Dinesh, learned senior counsel appearing for

the State of Kerala submits that on account of elections and

vast record, the State could not move in the matter and seeks

four months’ time to file its affidavit.

3. We are not inclined to grant such a long period. We find

that two months period would be sufficient for collecting the

data and taking a firm decision with regard to the exact area

for the Cardamon Hill Reserve. 

4. In the meantime, CEC is also conducting an enquiry in

order to assist the Court. Vide communication dated 18th July

2024, the Secretary of CEC had requested the State of Kerala

to give a true copy of the file No. REV-R2/36/2023-REV.

5. Two communications dated 22nd July, 2024, one by Dr. A.

Kowsigan,  IAS,  Commissioner  Land  Revenue  (representing

Principal Secretary, Government of Kerala) and the other by

Shri T.R. Jayapal, Additional Secretary, Government of Kerala
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were  addressed  to  the  Member  secretary,  CEC  communicating

therein Government’s inability to furnish a true copy of the

aforesaid file as the said file is under consideration of the

Government. The CEC, originally constituted under the order of

this  Court,  has  now  received  a  statutory  recognition  vide

notification dated 05th September, 2023. The said statutory

status was also granted in pursuance to the directions issued

by this Court. The CEC is, therefore, discharging its duties

in order to assist the Court in hearing the matters assigned

to the Bench hearing T.N. Godavarman Thirumulpad matter. Every

authority is, therefore, bound to assist the CEC when the CEC

conducts an eqnuiry. An attempt to withhold an important file,

in  our  view,  undermines  the  authority  of  this  Court.  It

prevents the CEC in discharging its duties of assisting the

Court.

6. We,  therefore,  issue  notice  to  Dr.  A.  Kowsigan,  IAS,

Commissioner Land Revenue and Shri T.R. Jayapal, Additional

Secretary,  Government  of  Kerala  and  direct  them  to  remain

present in this Court on 21st August, 2024 and show cause as to

why an action for committing contempt of the Court may not be

initiated against them by this Court.

7. List on 21.08.2024. 
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I.A. NOS. 79569 AND 79576 OF 2019 WITH I. A. NOS. 159670 AND
159677 OF 2019 WITH I.A. D.NOS. 14261 AND 14262 OF 2021 AND
I.A.NOS. 40599 AND 40624 OF 2023 AND I. A. NO. 220675 OF 2023 

1. Vide order dated 10th January, 2024, we had clarified that

the e-rickshaws could only be provided to the present cart

pullers in order to compensate them on account of their loss

of employment.

2. We had also directed that there should be restriction on

the number of e-rickshaws vide order dated 15th April, 2024, we

had restricted the number of e-rickshaws limited to 20. We

have  further  clarified  that  the  e-rickshaws  should  be

permitted only if they are allotted to the earlier handcart

pullers.

3. The  State  has  filed  an  affidavit  stating  therein  the

rickshaws  are  allotted  to  the  original  licence  handcart

pullers.

4. However, the applicant(s), in the application filed by

the Sthanik Ashwapal Sangathana and others, submits that e-

rickshaws are not allotted to the original handcart pullers

but to the hotel owners etc..

5. Ms. Nina Nariman, learned counsel appearing on behalf of

the said applicant(s) said that the applicant No.4 (Ms. Maria

Vaz) has filed her reply giving details as to whom the e-

rickshaws  are  allotted.  She  further  submits  that  in  the

affidavit  filed  by  applicant  (Ms.  Asha  Ashok  Kadam),  the
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details have been given.

6. We find that in view of this disputed position, it will

be  appropriate  that  the  learned  Principal  District  Judge,

Raigad, through a Judicial Officer conducts an enquiry into

this disputed position and submit a report.

7. We request the learned Principal District Judge, Raigad

to call this enquiry and submit a report within a period of

four weeks from today.

8. Needless  to  state  that  in  the  enquiry,  the  officer

deputed by the learned District Judge would give a hearing to

the local administration as well as the representatives of

Sthanik  Ashwapal  Sangathana  and  the  representatives  of  the

hand cart pullers.

9. The Collector, Raigad shall make necessary arrangements

for conducting such an enquiry at Matheran.

10.  Insofar as the report with regard to the proposal with

regard to use of paver blocks,  which the Government proposes

to use in consultation with the IIT Mumbai is concerned, the

same would be considered in the month of October, 2024, i.e.

after mansoon.

11. We further direct the Monitoring Committee to file an

affidavit  with  regard  to  the  paver  blocks  as  well  as  the

streets/roads  on  which  plying  of  e-rickshaws  would  be

permitted.
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12. List on 23.10.2024.

I.A. NOS. 36847 & 36852 OF 2024 

1. Ms. Aishwarya Bhati, learned Additional Solicitor General

appearing  for  the  MoEF&CC  seeks  four  weeks’  time  to  file

response.

2. Ms.  Monika  Gusain,  learned  counsel  appearing  for  the

State of Haryana also seeks time to file additional affidavit.

3. List these applications on 21.08.2024.

4. In  the  meanwhile,  response/additional  affidavit(s),  if

any, be filed. 

I.A. NOS. 66542, 66546, 66548 OF 2024 

1. Ms. Geeta Luthra, learned senior counsel appearing for

the  National  Highways  and  Infrastructure  Development

Corporation  Ltd.  (NHIDCL)  seeks  eight  weeks’  time  to  file

reply affidavit.

2. Mr. Bishwajit Deb, learned Advocate General appearing for

the State of Mizoram submits that the effect of the judgment

of the Single Judge of the High Court of Guwahati at Aizwal

Bench  dated  27th January,  2021  has  very  wide  ramifications

inasmuch as the preliminary notification under Section 15 of

the  Mizo  Forest  Act,  1955,  which  declares  half  a  mile  as

reserved forest on either side of 16 rivers would be annulled.

3. The  learned  Advocate  General  join  the  applicant  in
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praying for stay of the effect of the judgment of the High

Court dated 27th January, 2021.

4. Taking  into  consideration  the  wider  ramifications  that

the said judgment will have on the ecology of the State of

Mizoram, we stay the operation of the judgment and order dated

27th January, 2021.

5. List on 21.08.2024.

I.A. NOS. 99457 AND 99462 OF 2024 AND I.A. NO. 263809 /2023
WITH I.A. NOS. 263810, 263811 AND 263812/2023 AND I.A. NO.
92980/2024 AND I.A. NO. 141598/2024 

1. Mr. K. Parameshwar, learned Amicus Curiae has pointed out

the order passed by the Division Bench of the High Court dated

02nd March, 2020, vide which the MoEF&CC was directed to notify

at least one kilometer area from the boundary of Sukhna Lake

Wildlife Sanctuary as Eco-Sensitive Zone falling in the areas

of States of Punjab and Haryana.

2. Though this order is not appealed against, Mr. Gurminder

Singh, the learned Advocate General appearing for the State of

Punjab,  states  that  the  State  has  filed  a  review  seeking

review  of  the  said  judgment  and  order.  In  any  case,  the

learned  Advocate  General  fairly  states  that  the  proposal

wherein ESZ was restricted only to 100 meters would not be in

tune  with  the  environmental  and  ecological  concerns,  he

submits that the matter is being actively reconsidered by the

State Government for providing larger ESZ areas.
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3. We do hope that the State Government would act with the

right earnest in such a sensitive matter.

4. List on 18.09.2024.

IA Nos. 156703, 156707 and 156710 of 2024 

1. Issue notice, returnable on 21.08.2024.

2. Ms. Aishwarya Bhati, learned Additional Solicitor General

appearing for the State of Rajasthan accept and waive notice.

IA Nos. 108587, 108243 of 2024, SMW(C) No. 1/2023, IA Nos.
153500-02 of 2023 and IA No. 5891 of 2019

List on 07.08.2024. 

Rest of the application/matters

List on 21.08.2024. 

(DEEPAK SINGH)                                  (ANJU KAPOOR)
ASTT. REGISTRAR-cum-PS                          COURT MASTER (NSH)
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ITEM NO.9 COURT NO.3 SECTION PIL-W

S U P R E M E  C O U R T  O F  I N D I A
RECORD OF PROCEEDINGS

Writ Petition(s)(Civil)  No(s).  202/1995

IN RE : T.N. GODAVARMAN THIRUMULPAD Petitioner(s)

VERSUS

UNION OF INDIA AND ORS. Respondent(s)

(INTERLOCUTORY  APPLICATION  FOR  21.08.2024  “ONLY”  [1]  CONTEMPT
PETITION (CIVIL) NO. 938/2021 IN CIVIL APPEAL NOS. 12234-12235 OF
2018 AND [ 2 ] I. A. NOS. 149950 AND 149951 OF 2024 [Applications
For Impleadment and Directions] IN RE : DELHI METRO RAIL CORPORATION
LTD. AND [ 3 ] I. A. NOS. 157777 AND 157782 OF 2023 [Applications
For Impleadment And Directions] IN RE : PRADEEP IN RE : MINING
WITHIN 10 KMS WETLAND AND [ 4 ] I. A. NOS. 1408, 1457, 1462 OF
2005, 1787 OF 2007, 1863-1864 OF 2007, 3453 OF 2012 WITH I. A. NO.
178808 OF 2023 (Application For Extension Of Time) AND I. A. NO.
192984 OF 2023 (Application Seeking Permission To File Additional
Documents  )  AND  I.  A.  NO.  212703  OF  2023  (Application  For
Directions In I.A. No. 1462/2005) AND I. A. NO. 10936 OF 2024
(Application For Intervention In I.A. No. 1462/2005) AND I. A. NO.
10949 OF 2024 (Application For Directions In I.A. No. 1462/2005) IN
RE : CARDAMOM CULTIVATION IN KERALA AND [ 5 ] I.A. NOS. 36847 &
36852 OF 2024 [Applications For Impleadment As Co-Petitioner And
Directions Filed By Mr. Gaurav Kumar Bansal ] IN RE : MR. GAURAV
KUMAR  BANSAL  (APPLICANT-IN-PERSON)  AND  [  6  ]  I.A.  NOS.  66542,
66546,  66548  OF  2024  [Applications  For  Impleadment  As  Party
Respondents  ,  Directions  And  Stay  Filed  By  Ms.  Rani  Mishra,
Advocate ] IN RE : VANRAMCHHUANGI & ORS. AND [ 7 ] I.A. NO. 58031
OF 2024 [Application For Intervention In W.P.(C)No. 202/1995 Filed
By  Ms.  Parul  Gupta,  Advocate]  AND  I.A.  NO.  58032  OF  2024
[Application For Directions In W.P.(C)No. 202/1995 Filed By Ms.
Parul Gupta, Advocate] AND I.A. NO. 156703 OF 2024 [Application For
Impleadment  filed  by  Mr.  Shrey  Kapoor,  Advocate]  AND  I.A.  NO.
156707 & 156710 OF 2024 [Application For Directions and Exemption
from filing O.T. filed by Mr. Shrey Kapoor, Advocate] IN RE : PAVAN
SINGH IN RE : CHAND KANWAR AND [ 7 (a) ] CIVIL APPEAL DIARY NO.
12516 OF 2019 AND [ 8 ] SPECIAL LEAVE PETITION(C) No. 25047 OF 2018
AND [ 9 ] I.A.NO. 42944 OF 2019 [Application For Directions] IN
RE : ILLEGAL/UNAUTHORIZED MINING IN KAZIRANGA NATIONAL PARK, ASSAM
WITH  I.A.  NOS.  146755  AND  146756  OF  2021  [Applications  For
Intervention And Stay] AND I.A. NOS. 158973, 158975 AND 159054 OF
2021 [Applications For Intervention, Exemption From Filing O.T. And
Stay] AND I.A.NOS. 28731, 28732 AND 28905 OF 2022 [Applications For
Intervention,  Exemption  From  Filing  O.T.  And  Modification  Of
Court’s Order Dated 12.04.2019] AND I.A. NOS. 41069 AND 41070 OF
2022 [Applications For Intervention And Exemption From Filing O.T.]
AND  I.A.  NO.  51917/2022  [Applications  For  Interim  Stay  Of
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Deepak Singh
Date: 2024.08.23
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Demolition  In  The  Animal  Corridors  In  Kaziranga  National  Park
During  The  Pendency  Of  The  Application  Directions  –  I.A.  No.
42944/2022] IN RE : BHAB BARGOHAI & ORS. AND [ 10 ] [i] I.A. NO.
19010 OF 2019 [Application For Directions] WITH [ii] I.A. NO. 75982
OF 2019 [Application For Exemption From Filing O.T] WITH [iii] I.A.
NO. 86706 OF 2019 [Application For Directions] WITH [iv] I.A. NO.
90640  OF  2019  [Application  For  Permission  To  File  Additional
Documents] WITH [v] I.A. NO. 122128 AND 122130 OF 2019 [Application
For Extension Of Time And Exemption From Filing O.T.] Filed By Mr.
Nishant R. Katneshwarkar, Advocate WITH [vi] I.A. NO. 129260 AND
129264 OF 2019 [Application For Impleadment And Directions Filed By
Mr. Ravindra Keshavrao Adsure, Advocate] AND [vii] I.A. NO. 129279
OF  2019  [Application  For  Directions  Filed  By  Mr.  Gopal  Balwant
Sathe, Advocate AND [viii] I.A. NOS. 150901 AND 150915 OF 2019
(Applications For Intervention And Directions Filed By Ms. Mayuri
Raghuvanshi,  Advocate)  IN  RE  :  CONSERVATION  ACTION  TRUST,
MAHARASHTRA AND [ 11 ] I.A. NO. 5891 OF 2019 [Application For
Directions] IN RE : COMPENSATORY  AFFORESTATION  MANAGEMENT  AND
PLANNING AUTHORITY (CAMPA) FUNDS ALONGWITH IN RE: STATUS OF FUNDS
AND  [  12  ]  I.A.  NOS.  172422,  172425,  172427,  172429  OF  2024
[Applications for Impleadment as party Co-petitioner, Directions,
Exemption from filing O.T., Seeking permission to Appear & Argue-
in-person] WITH I.A. NO. 179359 OF 2024 [Applications for Ex Parte
Ad-Interim Stay in I.A. No. 172422/2024] IN RE : MR. GAURAV KUMAR
BANSAL (APPLICANT-IN-PERSON) AND [ 13 ] I.A. NO. 117204 OF 2024
(CEC REPORT NO. 5 OF 2024-Status Report in Delhi Ridge) IN RE :
MINISTRY OF FINANCE IN RE : DELHI RIDGE IN WRIT PETITION (CIVIL)
NO. 202/1995 “ONLY” ARE LISTED IN W.P.(C) No. 202/1995 “ONLY” ON
21.08.2024 AND THE NAMES OF “ONLY” THE FOLLOWING ADVOCATES MAY BE
TREATED TO HAVE BEEN SHOWN AGAINST THESE I.As. MR. HARISH N. SALVE,
SR. ADV. [A.C.], MR. A.D.N. RAO, SR. ADVOCATE [A.C.], MS. APARAJITA
SINGH,  SR.  ADVOCATE  [A.C.],  MR.  SIDDHARTHA  CHOWDHURY,  ADVOCATE
[A.C.]  MR.  K.  PARAMESHWAR,  ADVOCATE  [A.C.]  MR.  K.  PARAMESHWAR,
ADVOCATE [A.C.] MR. G.S. MAKKER, MR. S.N. TERDAL FOR S. NO. [ 1 ]
MR. K. PARAMESHWAR (A.C.) FOR S. NOS. [ 2 ] MR. K. PARAMESHWAR
(A.C.), MR. TARUN JOHRI FOR S.NO. [ 3 ] MR. K. PARAMESHWAR (A.C.),
MR. MAYANK AGGARWAL FOR S.NO. [ 4 ] MR. K. R. SASIPRABHU, MR.
HIMINDER  LAL,  MR.  M.  K.  MICHAEL,  MS.  USHA  NANDINI  V.,  MR.  G.
PRAKASH (FOR STATE OF KERALA), MR. NISHE RAJEN SHONKER FOR S.NO.
[ 5 ] MR. GAURAV KUMAR BANSAL (APPLICANT-IN-PERSON) FOR S.NO. [ 6 ]
MS. RANI MISHRA, ANANDO MUKHERJEE, SAURABH RAJPAL FOR S. NO. [ 7 ]
MR. K. PARAMESHWAR (A.C.), MS. PARUL SHUKLA, MR. MILIND KUMAR, MR.
SHREY KAPOOR FOR S. NO. [ 7 (a) ] MR. SHYAM D. NANDAN FOR S. NO.
[ 8 ] MR. KUNAL CHATTERJI, MS. ASTHA SHARMA, MR. NARESH KUMAR, MR.
G.S. MAKKER, MR. ANANDO MUKHERJEE, MS. POOJA DHAR, MR. S.N. TERDAL,
MR. MOHIT D. RAM FOR S. NO. [ 9 ] MR. K. PARAMESHWAR (A.C.), MR.
SHUVODEEP  ROY  (FOR  STATE  OF  ASSAM),  MR.  KAUSHIK  CHOUDHURY  (FOR
KAAC)  MR.  SUNIL  KR.  SHARMA  (INTERVENOR),  MR.  RAJNISH  KUMAR  JHA
(INTERVENOR)  FOR  S.  NO.  [  10  ]  MR.  K.  PARAMESHWAR  (A.C.),
MS.VANSHAJA SHUKLA, MR. NISHANT R. KATNESHWARKAR, MR. GOPAL BALWANT
SATHE, MR. RAVINDRA KESHAVRAO ADSURE, MS. MAYURI RAGHUVANSHI, MS.
MRIDULA RAY BHARDWAJ FOR S. NO. [ 11 ] MR. K. PARAMESHWAR (A.C.),
MR. G.S. MAKKER FOR S.NO. [ 12 ] MR. K. PARAMESHWAR (A.C.), MR.
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GAURAV KUMAR BANSAL FOR S.NO. [ 13 ] MR. K. PARAMESHWAR (A.C.) )
 
WITH

CONMT.PET.(C) No. 938/2021 in C.A. No. 12234-12235/2018 (XVII)
(IA  No.  115589/2024  -  PERMISSION  TO  FILE  ADDITIONAL
DOCUMENTS/FACTS/ANNEXURES)

Diary No(s). 12516/2019 (XVII)

SLP(C) No. 25047/2018 (XVI)

 
Date : 21-08-2024 This petition was called on for hearing today.

CORAM : 
         HON'BLE MR. JUSTICE B.R. GAVAI
         HON'BLE MR. JUSTICE PRASHANT KUMAR MISHRA
         HON'BLE MR. JUSTICE K.V. VISWANATHAN

For Petitioner(s)
Mr. K. Parameshwar, Sr. Adv. (A.C.) 
Mr. M.V. Mukunda, Adv. 
Ms. Kanti, Adv. 
Ms. Aarti Gupta, Adv. 
Mr. Chinmay Kalgaonkar, Adv. 

                    
                   Mr. Prashant Bhusan, Adv.
                   Mr. Kunal Chatterji, AOR
                   Ms. Maitrayee Banerjee, Adv.
                   Mr. Rohit Bansal, Adv.                   
                   
                   Mr. Sanjay Parikh, Sr. Adv.
                   Ms. Srishti Agnihotri, AOR
                   Ms. Sanjana Grace Thomas, Adv.
                   Mr. D.p.singh, Adv.
                   Ms. Tara Elizabeth Kurien, Adv.
                   
                   Mr. Shyam D. Nandan, AOR
                   Mr. Chanchal Kumar Ganguli, AOR
                   M/s. PLR Chambers And Co., AOR
                   Mr. Syed Mehdi Imam, AOR
                   Mr. T. Harish Kumar, AOR
                   M/S. Mitter & Mitter Co., AOR
                                    
                   Mr. Katubadi Ismail, Adv.
  M/S.  Lawyer S Knit & Co, AOR
                                      
For Respondent(s)                    
                   Ms. Aishwarya Bhati, A.S.G.
                   Mr. Gurmeet Singh Makker, AOR
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                   Ms. Archana Pathak Dave, Adv.
                   Ms. Suhashini Sen, Adv.
                   Mr. Chinmayee Chandra, Adv.
                   Mr. S. S. Rebello, Adv.
                   Mr. Shyam Gopal, Adv.
                   Mr. Raghav Sharma, Adv.
                   Mr. Sughosh Subramanyam, Adv.

Ms. Manisha Chava, Adv. 
                   
                   Mr. Gaichangpou Gangmei, AOR
                   
                   Mr. Raj Kishor Choudhary, AOR
                   Mr. Shakeel Ahmed, Adv.
                   Ms. Pratibha Singh, Adv.

                   
                   Mr. Shuvodeep Roy, AOR

Mr. Saurabh Tripathi, Adv. 

                   Mr. K. V. Vijayakumar, AOR
                   Mr. P. N. Gupta, AOR
                   Mr. Sarad Kumar Singhania, AOR
                   Mr. E. C. Agrawala, AOR
                   Mr. Kuldip Singh, AOR
                   Mr. Ranjan Mukherjee, AOR
                   Mr. Ashok Mathur, AOR
                   Mr. Rajat Joseph, AOR
                   Mr. Gopal Prasad, AOR
                   Ms. Jyoti Mendiratta, AOR
                   Mr. S.. Udaya Kumar Sagar, AOR
                   Ms. Madhu Moolchandani, AOR
                   Mr. T. Mahipal, AOR
                   Ms. S. Janani, AOR
                   M/S. Arputham Aruna And Co, AOR
                   Mrs. Nandini Gore, AOR
                   Mr. Raj Kumar Mehta, AOR
                   M/S.  M. V. Kini & Associates, AOR
                   
                   Ms. Adviteeya, Adv.
                   Mr. Rakesh K. Sharma, AOR

Mr. Nalin Kohli, Sr. Adv. 
Ms. Rucihra Gupta, Adv. 
Mr. Shishir Deshpande, AOR
Ms. Pooja Tripathi, Adv. 
Mr. Amit Kumar, Adv. 
Ms. Harshita Sharma, adv. 
Mr. Abhishek Verma, Adv. 

                   
                   Mr. Tejaswi Kumar Pradhan, AOR
                   Mrs. Kanchan Kaur Dhodi, AOR
                   Mr. Surya Kant, AOR
                   Mr. E. C. Vidya Sagar, AOR

153
1163



5

                   Mr. Amit Anand Tiwari, AOR
                   Ms. Pratibha Jain, AOR
                   Mr. Rajeev Singh, AOR
                   Mr. Prashant Kumar, AOR
                   Mr. Dharmendra Kumar Sinha, AOR
                   Mr. P. Parmeswaran, AOR
                   Ms. Sujata Kurdukar, AOR
                   Ms. Sharmila Upadhyay, AOR
                   
                   Mr. Kamal Mohan Gupta, AOR
                   Mr. Kamal Mohan Gupta, Adv.
                   Mr. Amber Shehbaz Ansari, Adv.
                   Mr. Umang Tripathi, Adv.
                   Mr. Gorakh Nath Yadav, Adv.
                   Mrs. Nishat Afza, Adv.
                   Mr. Dhruv Raman Singh, Adv.
                   
                   Mr. Sudarsh Menon, AOR
                   Mr. Ramesh Babu M. R., AOR
                   Mr. Vikrant Singh Bais, AOR
                   Mr. Shiva Pujan Singh, AOR
                   
                   Mrs. B. Sunita Rao, AOR
                   Mr. Gunmaya S Mann, Adv.
                   Mr. Roop Narain, Adv.
                   Mr. Vineet Kumar, Adv.
                                      
                   Mr. M. C. Dhingra, AOR
                   Mr. Gaurav Dhingra, Adv.
                   Mr. Shashank Singh, Adv.
                   Mr. Deepak Rana, Adv.
                   Mr. Surendra Gautam, Adv.
                   
                   Mr. Ejaz Maqbool, AOR
                   Mr. Rajesh, AOR
                   M/S.  Corporate Law Group, AOR
                   Mr. Lakshmi Raman Singh, AOR
                   Mrs. Manik Karanjawala, AOR
                   
                   Mr. Bhavanishankar V.gadnis, Adv.
                   Mr. A. Venayagam Balan, AOR
                   Mr. Vishwanath Gadnis, Adv.
                   Mr. Gaurav Pal, Adv.
                   
                   Mr. C. L. Sahu, AOR
                   Ms. Sumita Hazarika, AOR
                   Ms. Abha R. Sharma, AOR
                   Mr. Abhishek Chaudhary, AOR
                   Mr. Rajesh Singh, AOR
                   Ms. Charu Mathur, AOR
                   Mr. Rajiv Mehta, AOR
                   Mr. T. V. George, AOR
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                   Mr. Krishnanand Pandeya, AOR
                   Mr. Neeraj Shekhar, AOR
                   
                   Ms. Asha Gopalan Nair, AOR
                   Ms. Surabhi Singh, Adv.
                                      
                   Mr. Himanshu Shekhar, AOR
                   Mr. Parth Shekhar, Adv.
                   Mr. Shubham Singh, Adv.
                   Ms. Ambali Vedasen, Adv.
                   Ms. Rachna Ranjan, Adv.
                   Ms. Sarita Kumari, Adv.
                   Mr. Vijay Singh, Adv.
                   Mr. Md Sontu Mia, Adv.
                   Ms. Monica Haseja, Adv.
                   Mr. Ritesh Kumar Gupta, Adv.
                   Mr. Prakhar  Garg, Adv.
                   Mr. Arvind Kumar Tomar, Adv.
                   Mr. Nikhil Kumar, Adv.
                   
                   Ms. K. V. Bharathi Upadhyaya, AOR
                   Mr. T. N. Singh, AOR
                   Mr. Punit Dutt Tyagi, AOR
                   Mr. Rathin Das, AOR
                   Mr. Ratan Kumar Choudhuri, AOR
                   Mr. Sudhir Kulshreshtha, AOR
                   Mr. E. M. S. Anam, AOR
                   Mr. B V Deepak, AOR
                   Mr. Gopal Singh, AOR
                   Mr. Sudhir Kumar Gupta, AOR
                   Mr. A. N. Arora, AOR
                   Mr. Irshad Ahmad, AOR
                   Mr. G. Prakash, AOR
                   Ms. Binu Tamta, AOR
                   
                   Mrs. Rekha Pandey, AOR
                   Ms. Gauri Pandey, Adv.
                   Mr. Raghav Pandey, Adv.
                   Ms. Sharmistha Choudhury, Adv.
                                      
                   Mr. Mohd. Irshad Hanif, AOR
                   Ms. Rifat Ara Butt, Adv.
                   Ms. Rahella Khan, Adv.
                   
                   Mr. P. V. Yogeswaran, AOR
                   Mr. Jitendra Mohan Sharma, AOR
                   Ms. Malini Poduval, AOR
                   Ms. C. K. Sucharita, AOR
                   Mrs. Anjani Aiyagari, AOR
                   Ms. Hemantika Wahi, AOR
                   Mr. Pradeep Kumar Bakshi, AOR
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                   Mr. Pankaj Kumar Singh, Adv.
                   Mr. Brij Pal, Adv.
                   Mr. K. L. Janjani, AOR
                   
                   Mr. Naresh K. Sharma, AOR
                   Ms. A. Sumathi, AOR
                   Mr. Jai Prakash Pandey, AOR
                   Mr. Ajit Pudussery, AOR
                   
                   Ms. Astha Sharma, AOR
                   Mr. Srisatya Mohanty, Adv.
                   Mr. Shreyas Awasthi, Adv.
                   Ms. Ripul Swati Kumari, Adv.
                   
                   Ms. Sushma Suri, AOR
                   Mrs. Rani Chhabra, AOR
                   Ms. Divya Roy, AOR
                   
                   Mr. Tushar Mehta, Solicitor General
                   Mr. Tarun Johri, AOR
                   Mr. Ankur Gupta, Adv.
                   Mr. Vishwajeet Tyagi, Adv.
                   
                   Mr. Radha Shyam Jena, AOR
                   Mr. Ram Swarup Sharma, AOR
                   Mrs. Bina Gupta, AOR
                   M/S.  Parekh & Co., AOR
                   M/S.  K J John And Co, AOR
                   Mr. V. Balachandran, AOR
                   Mr. S. C. Birla, AOR
                   Mr. P. R. Ramasesh, AOR
                   Mr. Shibashish Misra, AOR
                   Mr. Umesh Bhagwat, AOR
                   Mrs. M. Qamaruddin, AOR
                   Mr. H. S. Parihar, AOR
                   Ms. Baby Krishnan, AOR
                   Ms. Bina Madhavan, AOR
                   Mr. M. Yogesh Kanna, AOR
                   Mr. Naresh Kumar, AOR
                   
                   Mr. Deep Rao Palepu, Adv.
                   Mr. Arjun Agarwal, Adv.
                   Mr. Modh Munis Siddique, Adv.
                   Mr. Syed Jafar Alam, AOR
                                      
                   Ms. Vanshaja Shukla, AOR
                   Ms. Ankeeta Appanna, Adv.
                   Mr. Siddhant Yadav, Adv.
                   
                   Mr. Chirag M. Shroff, AOR
                   Mr. Dhananjay Kataria, Adv.
                   Mr. Anand Thumbayil, Adv.
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                   Mrs. Mahima C Shroff, Adv.
                   
                   Ms. Ruchira Goel, AOR
                   
                   Mr. Siddharth Dharmadhikari, Adv.
                   Mr. Aaditya Aniruddha Pande, AOR
                   Mr. Bharat Bagla, Adv.
                   Mr. Sourav Singh, Adv.
                   Mr. Aditya Krishna, Adv.
                   Ms. Preet S. Phanse, Adv.
                   Mr. Adarsh Dubey, Adv.
                   Ms. Yamini Singh, Adv.
                                      
                   Mr. Mayank Aggarwal, AOR
                   Mr. Pradeep Kumar Aggarwal, Adv.
                                      
                   Mr. Sanjeev Kumar, AOR
                   Mr. Vivek Kumar, Adv.
                   Mr. Naik H.k., Adv.
                   Mr. Sanjay Kumar, Adv.
                                      
                   Mr. Abhishek Pandey, Adv.
                   Mr. Prashant Kumar Umrao, AOR
                                      
                   Mr. Rajeev Kumar Dubey, Adv.
                   Mr. Ashiwan Mishra, Adv.
                   Mr. Kamlendra Mishra, AOR
                   
                   Mr. Somesh Chandra Jha, AOR
                   Mr. Siddhartha Jha, AOR
                   M/S. V. Maheshwari & Co., AOR
                   Mr. Rajeev Singh, AOR
                   Ms. Parul Shukla, AOR
                   
                   Ms. Monika Gusain, Sr. Adv.
                   Mr. Akshay Amritanshu, AOR

Mr. Avi Dhankhar, Adv. 
Mr. H. Yadhuvanshi, Adv. 
Ms. S. Harini, Adv. 
Mr. Arjun Yaduvanshi, Adv. 

                   Mr. Samyak Jain, Adv.
                   Ms. Drishti Saraf, Adv.
                   Ms. Pragya Upadhyay, Adv.
                   
                   Mr. P. S. Sudheer, AOR
                   Mr. Sunny Choudhary, AOR
                   Mr. Vinod Sharma, AOR
                   Ms. Surbhi Mehta, AOR
                   Mr. Rajiv Kumar Choudhry , AOR
                   Mr. Anurag Tandon, AOR
                   
                   Mr. Samir Ali Khan, AOR
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                   Mr. Pranjal Sharma, Adv.
                   Mr. Abhimanyu Jhamba, Adv.
                   Ms. Thonpinao Thangal, Adv.
                   Mr. Kashif Irshad Khan, Adv.
                   
                   Dr. Monika Gusain, AOR
                   Mr. P. K. Manohar, AOR
                   Mr. S. Gowthaman, AOR
                   
                   Mr. Raghenth Basant, Sr. Adv.
                   Mr. A. Karthik, AOR
                   Mr. Harish Vasudevan, Adv.
                   Mr. Vishnu Pazhanganat, Adv.
                   Ms. Smrithi Suresh, Adv.
                   Ms. Gunjan Rathore, Adv.
                   Ms. R Priya, Adv.
                   Mr. Sugam Agrawal, Adv.
                   Ms. Hima Bhardwaj, Adv.
                   Ms. Kaushitaki Sharma, Adv.
                   
                   Mr. Siddharth Sharma, AOR
                   
                   Mrs. Aishwrya Bhati, A.S.G.
                   Mr. Archana Pathak Dave, Sr. Adv.
                   Mr. Raj Bahadur Yadav, AOR
                   Mrs. Ruchi Kohli, Adv.
                   Mr. Uday Prakash Yadav, Adv.
                   Mr. Suhasini Sen, Adv.
                   Mr. S S Rebello, Adv.
                   Mr. Shyam Gopal, Adv.
                   Mr. Raghav Sharma, Adv.
                   Mr. Sughosh Subramanium, Adv.
                                      
                   Mr. K N Balgopal, A.G .of State of Nagaland 

(Sr. Adv.)
                   Ms. K. Enatoli Sema, AOR
                   Ms. Limayinla Jamir, Adv.
                   Mr. Amit Kumar Singh, Adv.
                   Ms. Chubalemla Chang, Adv.
                   Mr. Prang Newmai, Adv.
                   
                   Mr. Naveen Kumar, AOR
                   Mr. James P. Thomas, AOR
                   Mr. Sunil Kumar Sharma, AOR
                   
                   Ms. Swati Ghildiyal, AOR
                   Ms. Devyani Bhatt, Adv.

Ms. Neha Singh, Adv. 
Ms. Sneha Menon, Adv. 

                   
                   Mr. Krishna Ballabh Thakur, AOR
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Mr. S. Niranjan Reddy, Adv. 
                   Ms. Aruna Gupta, AOR
                   Mr. Ramesh Allanki, Adv.
                   Mr. Vikas Bansode, Adv.
                   Mr. Syed Ahmad Naqvi, Adv.

Mr. Saju Jakob, Adv. 
Mr. Tessy Varghese, Adv. 
Mr. S. Varghese, Adv. 
Mr. Prashant Karan, Adv. 

                   
                    Applicant-in-person, AOR
                   Mr. B. K. Pal, AOR
                   Ms. Shalini Kaul, AOR

Mr. Jaideep Gupta, Sr. Adv. 
                   Mr. Nishe Rajen Shonker, AOR

Mrs. Anu K. Joy, Adv. 
Mr. Alim Anvar, Adv. 

                   Mr. Nishit Agrawal, AOR
                   Mr. Romy Chacko, AOR
                   
                   Mr. Sravan Kumar Karanam, AOR
                   Ms. Shireesh Tyagi, Adv.
                   Ms. Tayade Pranali Govardhan, Adv.
                   Mr. Aniket Singh, Adv.
                   Ms. Jayashree PK., Adv.
                                      
                   Ms. Geeta Luthara, Sr. Adv.
                   Mr. Abhinav Mishra, Adv.
                   Ms. Nivedita Chauhan, Adv.
                   Ms. Jagriti Dosi, Adv.
                    Ms. Komal Singh, Adv.
                    Ms. Anirban Chanda, Adv.
                    Ms. Archisha Singh, Adv.
                   Mr. Anshul Aggarwal, Adv.
                   Mr. Saurabh Rajpal, AOR
                   Mr. Himanshu Tiwari, Adv.
                   
                   Mr. Shubhranshu Padhi, AOR
                   
                   Ms. Archana Pathak Dave, Sr. Adv.
                   Ms. Deepanwita Priyanka, AOR                   
                   
                   Mr. Raghvendra Kumar, AOR
                   Mr. Anand Kumar Dubey, Adv.
                   
                   Mr. Dinesh Chandra Pandey, AOR
                   
                   Mr. Atmaram N S Nadkarni, Sr. Adv.
                   Mr. Shrey Kapoor, AOR
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                   Mr. S.S. Rebello, Adv.
                   Ms. Deepti Arya, Adv.
                   Ms. Manisha Gupta, Adv.
                   Ms. Himanshi Nagpal, Adv.
                   Mr. Rishikesh Haridas, Adv.
                   Mr. Yanthanshan, Adv.
                   
                   Mrs. Pragya Baghel, AOR
                   Mr. Sarvam Ritam Khare, AOR
                   
                   Mr. K. M. Nataraj, A.S.G.
                   Mr. Mrinal Elkar Mazumdar, Adv.
                   Mr. Mukesh Kumar Verma, Adv.
                   Mr. Neeraj Kumar Sharma, Adv.
                   Ms. Indira Bhakar, Adv.
                   Mr. Harish Pandey, Adv.
                   Mr. Shashwat Parihar, Adv.
                   Mr. Vinayak Sharma, Adv.
                   Mr. Anuj Srinivas Udupa, Adv.
                   Mr. Piyush Beriwal, Adv.
                   Mr. Shreekant Neelappa Terdal, AOR
                   Mr. Krishna Kant Dubey, Adv.
                   
                   Ms. Sunieta Ojha, AOR
                   
                   Mr. Anirudh Sanganeria, AOR
                   Mr. Chinmay Deshpande, Adv.
                   
                   Mr. Subhasish Mohanty, AOR
                   Mr. Gopal Balwant Sathe, AOR
                   
                   Mr. Aravindh S., AOR
                   Mr. Akshay Gupta, Adv.
                   
                   Mrs.  Kirti Renu Mishra, AOR
                   Mr. Atul Sharma, AOR
                   Ms. Lakshmi N. Kaimal, AOR
                   
                   Ms. Aishwarya Bhati, A.S.G.
                   Mr. Shiv Mangal Sharma, A.A.G.
                   Mr. Saurabh Rajpal, Adv.
                   Mr. Amogh Bansal, Adv.
                   Ms. Nidhi Jaswal, Adv.
                   Ms. Nidhi Jaswal, AOR                   
                   
                   Mr. Kaushik Choudhury, AOR
                   Mr. Saksham Garg, Adv.
                   Mr. Jyotirmoy Chatterjee, Adv.
                                      
                   Mr. Nachiketa Joshi, Sr. Adv. (A.A.G.)
                   Ms. Mrinal Gopal Elker, AOR
                   Mr. Abhimanyu Singh- G.A., Adv.
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                   Ms. Charu Modi, Adv.
                   
                   Mr. Dhaval Mehrotra, AOR
                   
                   Mr. Ravindra Kumar, Sr. Adv.
                   Mr. Binay Kumar Das, AOR
                   Ms. Priyanka Das, Adv.
                   Ms. Neha Das, Adv.
                   Mr. Shivam Nihal, Adv.
                   Mr. Vikas Bharti, Adv.
                   Mr. Sanjay Kumar Singh, Adv.
                   
                   Mr. Chandra Bhushan Prasad, AOR
                   
                   Ms. Manika Tripathy, AOR
                   Mr. Ashutosh Kaushik, Adv.
                   
                   Ms. Pooja Dhar, AOR
                   
                   Mr. Abhishek Atrey, AOR
                   Dr. Abhishek Atrey, Adv.
                   Ms. Ishita Bisht, Adv.
                   Ms. Vidyottma Jha, Adv.
                   Ms. Jyoti Verma, Adv.
                   Mr. Brijesh Kumar, Adv.                   
                   
                   Mr. V. N. Raghupathy, AOR
                   
                   M/S.  D.S.K. Legal, AOR
                   Ms. Shibani Ghosh, AOR
                   
                   Ms. Anitha Shenoy, Sr. Adv.
                   Ms. Shumona Khanna, Adv.
                   Ms. Rashmi Nandakumar, AOR
                   Ms. Ayushma Awasthi, Adv.
                   Ms. Yashmita Pandey, Adv.
                   Mr. Unmekh Padmabhushan, Adv.
                   
                   Ms. Saroj Tripathi, AOR
                   
                   Mr. K. M. Nataraj, A.S.G.
                   Mr. Mrinal Elkar Mazumdar, Adv.
                   Mr. Mukesh Kumar Verma, Adv.
                   Mr. Neeraj Kumar Sharma, Adv.
                   Ms.  Indira Bhakar, Adv.
                   Mr. Harish Pandey, Adv.
                   Mr. Shashwat Parihar, Adv.
                   Mr. Vinayak Sharma, Adv.
                   Mr. Anuj Srinivas Udupa, Adv.
                   Mr. Piyush Beriwal, Adv.
                   Mr. Shreekant Neelappa Terdal, AOR
                   Mr. Krishna Kant Dubey, Adv.
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Mr. Amit Kumar, Adv. General
Mr. Avijit Mani Tripathi, AOR
Mr. T.K. Nayak, AOR

                   
                   Mr. Naveen Kumar, AOR
                   
                   Mr. Sandeep Kumar Jha, AOR
                   Mr. Shiv Mangal Sharma, A.A.G.
                   Ms. Nidhi Jaswal, Adv.
                   Ms. Shalini Singh, Adv.
                   Mr. Saurabh Rajpal, Adv.
                                      
                   Mr. Shiv Mangal Sharma, A.A.G.
                   Mr. Milind Kumar, AOR
                   
                   Mr. Mohit Paul, AOR
                   Mr. Mukesh Kumar Maroria, AOR
                   
                   Ms. Bano Deswal, Adv.
                   Ms. Tannu, Adv.
                   Dr. Surender Singh Hooda, AOR
                   
                   Mr. Mohit D. Ram, AOR
                   M/S. Cyril Amarchand Mangaldas Aor, AOR
                   Mr. M. R. Shamshad, AOR
                   Mr. Amrish Kumar, AOR
                   
                   Ms. Purnima Krishna, AOR
                   Mr. M.F. Philip, Adv.
                   Mr. Karamveer Singh Yadav, Adv.
                   
                   Mr. T. R. B. Sivakumar, AOR
                   Mr. Sujit Kumar Mishra , AOR
                   Ms. Adarsh Nain, AOR
                   
                   Ms. Prerna Singh, Adv.
                   Mr. Guntur Pramod Kumar, AOR
                   Mr. Dhruv Yadav, Adv.                   
                   
                   Ms. Anzu. K. Varkey, AOR
                                      
                   Ms. Astha Sharma, AOR
                   Mr. Srisatya Mohanty, Adv.
                   Mr. Shreyas Awasthi, Adv.
                   Ms. Ripul Swati Kumari, Adv.
                                      
                   Mr. Gurminder Singh, Ag Punjab, Sr. Adv.
                   Mr. Karan Sharma, AOR
                                      
                   Mr. Vaibhav Srivastava, A.A.G.
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                   Ms. Sugandha Anand, AOR
                   Ms. Vineeta Tiwari, Adv.
                   Ms. Rajnandani, Adv.
                   Mr. Satyajeet Mane, Adv.
                   
                   Ms. Seita Vaidyalingam, AOR
                   
                   Mr. Biswajit Deb, 

Advocate General of Mizoram (Sr. Adv.)
                   Mr. Anando Mukherjee, AOR
                   Mr. Shwetank Singh, Adv.
                   
                   Mr. Ajay Marwah, AOR
                   
                   Mr. Ravindra S. Garia, AOR
                   Mr. Shashank Singh, Adv.
                   Mr. Madan Chandra Karnatak, Adv.
                   Mrs. Rachna Gandhi, Adv.
                                      
                   Ms. Garima Prashad, Sr. A.A.G.
                   Mr. Sudeep Kumar, AOR
                   Ms. Manisha, Adv.
                   
                   Ms. Rani Mishra, AOR
                   Mr. Nishanth Patil, AOR
                   M/S.  Venkat Palwai Law Associates, AOR
                   
                   Ms. Mayuri Raghuvanshi, AOR
                   
                   Mr. Vivek Jain, AOR
                   
                   Mr. Parth Awasthi, Adv.
                   Mr. Pashupathi Nath Razdan, AOR
                   Ms. Maitreyee Jagat Joshi,, Adv.
                   Mr. Astik Gupta, Adv.
                   
                   Mr. Tarun Gupta, AOR
                   
                   Mr. Shovan  Mishra, AOR
                   Ms. Bipasa Tripathy, Adv.
                   

Mr. Anil Shrivastava, Adv.                    

          UPON hearing the counsel the Court made the following
                             O R D E R

[1] CONTEMPT PETITION (CIVIL) NO. 938/2021 
IN CIVIL APPEAL NOS. 12234-12235 OF 2018 

1. An affidavit dated 19.08.2024 has been filed by the State of 
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Goa.

2. In  the  affidavit  it  has  been  stated  that  Goa  Tamnar

Transmission  Project  Limited  (GTTPL)  has  handed  over  Survey

No.21/1, 22/1 and 24/1-A of Sangod Village of Dharbandora Taluk

(17.23  Ha)  for  Compensatory  Afforestation  to  the  Goa  Forest

Department.    It  is  further  stated  that  an  amount  of

Rs.22,44,80,268/-  has  also  been  deposited  with  the  Goa  Forest

Department for carrying out Compensatory Afforestation.

3. It is further stated in the affidavit that the Goa Forest

Department had commenced the afforestation measures from the month

of June, 2024 by planting saplings of good endurance, consisting of

twenty different forestry species suitable to the site conditions,

details thereof have also been given.

4. It  has  been  stated  in  the  affidavit  that  the  plantation

activity on the subject land was completed on 27.04.2024 and that

the entire area is fenced by using protective chain link fencing

fixed in concrete poles.  It has further been stated that regular

maintenance of this plantation for a period of ten years will be

carried out by the Goa Forest Department, as per the Compensatory

Afforestation Scheme.

5. Insofar  as  the  Compensatory  Afforestation  activities  which

were to be carried out in area admeasuring 12.5 hectares in the

villages Collem-Sangod, Keri-Surla, Navelim, Ponda-Usgao and Codar,

Panaji-Colvale village is concerned, the same has been disputed in

the affidavit dated 14.05.2024 filed by the Goa Foundation.

6. We  are  informed  that  the  CAMPA  Executive  Committee  of  the

concerned  states  are  required  to  monitor  the  afforestation
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activities under Section 19 of the Compensatory Afforestation Act,

2016. 

6. We find that it will be appropriate that the CAMPA Executive

Committee  for  the  State  of  Goa,  after  surveying  the  area  in

question  submits  its  report  with  regard  to  the  afforestation

activities in the aforesaid villages as well as the afforestation

activities in Sangod village of Dharbandora Taluka  on an area of

about 17.23 hectares as mentioned above.

7. The said report shall be submitted on or before 22.10.2024.

8. List the matter on 23.10.2024.

[ 2 ] I. A. NOS. 149950 AND 149951 OF 2024

List on 18.09.2024.

[ 3 ] I. A. NOS. 157777 AND 157782 OF 2023 

1. Vide  order  dated  14th February,  2024,  we  had  directed

Union of India to hold discussions with various stakeholders,

including States/Union Territories and recommend suggestions,

as to whether mining activities should be prohibited within a

radius  of  one  kilometer  of  the  conservation  reserves  and

community reserves.

2. In response to the aforesaid order, an affidavit dated

06th August, 2024 has been filed on behalf of the Union of

India. 

3. The  affidavit  has  been  filed  after  taking  into
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consideration  the  suggestions  given  by  various  State

Governments/Union  Territories  in  the  meeting  conveyed  by

Ministry of Environment, Forest and Climate Change (in short

“MoEF&CC”) on 07th March, 2024. 

4. All the States/Union Territories seem to be unanimous in

agreeing  that  imposing  any  further  restrictions  on  the

conservation  reserves  and  community  reserves  would  be

detrimental to the growth in the number of such reserves. 

5. Ms. Aishwarya Bhati, learned Additional Solicitor General

appearing  for  the  Union  of  India  states  that  National

Parks/Wild  Life  Sanctuaries  cannot  be  equated  with

conservation reserves and community reserves. She submits that

the  bare  perusal  of  Section  36(A)  of  the  Wild  Life

(Protection) Act, 1972 (for short “the said Act”) would reveal

that the State Government has been empowered to declare any

area  owned  by  the  Government,  which  are  adjacent  to  the

National Parks/Wild Life Sanctuaries as conservation reserve,

only  after  having  consultation  with  the  local  communities.

Insofar  as  Section  36C  of  the  said  Act  is  concerned,  she

submits that an area can be declared as community reserve only

when a community or individual has volunteered to conserve

wild life and its habitat. 

6. As  already  observed  by  us  in  our  order  dated  14th

February,  2024,  the  concept  of  conservation  reserves  and
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community reserves appears to provide a corridor between two

National Parks/Wild Life Sanctuaries. 

7. We  are  in  agreement  with  learned  Additional  Solicitor

General  that  any  further  restriction  of  prohibiting  mining

within a radius of one kilometer from conservation reserves

and community reserves would be detrimental to the growth in

the number of community reserves and community reserves. If

any such restriction is imposed, the local community would

oppose the declaration of any Government area as conservation

reserve. Likewise if such restriction is imposed, no community

or individual will be willing to declare it/his land as a

community reserve. 

8. However,  since  the  basic  idea  of  having  conservation

reserves and community reserves is to provide corridor for the

free movement of wild life from one Tiger Reserve/National

Park/Wild Life Sanctuary to another, we request the Union of

India to consider as to whether, at least, in the areas which

are  declared  as  a  conservation  reserves  and  community

reserves, the mining activities could be prohibited or not. 

9. Insofar as the other restriction and regulation that need

to be imposed on conservation reserves and community reserves

are concerned, the Additional Solicitor General assures that

the provisions of the Act, Rules framed thereunder and the

policies of the State would take care of the same. 
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10. List these applications on 23.10.2024.

[ 4 ] I. A. NOS. 1408, 1457, 1462 OF 2005, 1787 OF 2007, 1863-
1864 OF 2007, 3453 OF 2012 WITH I. A. NO. 178808 OF 2023 AND
I. A. NO. 192984 OF 2023 AND I. A. NO. 212703 OF 2023 AND I.
A. NO. 10936 OF 2024 AND I. A. NO. 10949 OF 2024 

1. In response to the order of this Court dated 24.07.2024, Dr.

A. Kowsigan, IAS, Commissioner Land Revenue and Shri T.R. Jayapal,

Additional Secretary, Government of Kerala, are personally present

in the Court today.

2.  Dr.  A.  Kowsigan,  and  Shri  T.R.  Jayapal  have  filed  their

respective affidavits, tendering unconditional apology.

3. Shri Jaideep Gupta, learned senior counsel appearing for the

State of Kerala states that there was no intention to withhold the

files from the CEC.  However, the said files were sent to the State

Secretariat in order to prepare the affidavit which was directed to

be filed vide order of this Court dated 15.04.2024. Thus, the same

could not be furnished.

4. It  is  further  submitted  that  the  files  have  already  been

handed over to the office of the CEC.

5. In that view of the matter, we do not wish to proceed further

with the contempt notice.  The contempt notices issued to  Dr. A.

Kowsigan, IAS, Commissioner, Land Revenue and Shri T.R. Jayapal,

Additional Secretary, Government of Kerala, shall stand discharged.

6. List these applications on 23.10.2024. 

7. In  the  meantime,  State  to  file  affidavit  in  terms  of

order dated 24th July, 2024.
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[ 5 ] I.A. NOS. 36847 & 36852 OF 2024 

1. Mr. Gaurav Kumar Bansal, applicant-in-person prays for and is

granted three week’s time to file rejoinder.

2. List on 18.09.2024.

[ 6 ]  I.A. NOS. 66542, 66546, 66548 OF 2024 

1. Mr. Biswajit Deb, learned Advocate General appearing for

the State submits that the counter affidavit filed by the

National Highways and Infrastructure Development Corporation

Ltd.  (NHIDCL)  has  been  received  only  last  night.  He,

therefore, seeks’ time to file affidavit so as to meet the

averments made in the counter of NHIDCL.

2. The affidavit shall be filed within a period of three

weeks from today.

3. List this matter on 18.09.2024.

[ 7 ] I.A. No. 58031 OF 2024, I.A. No. 58032 OF 2024, I.A. No.
156703 OF 2024, I.A. No. 156707 & 156710 OF 2024 

I.A. No. 58031 OF 2024, I.A. No. 58032 OF 2024

1. Vide order dated 15th May, 2024, we had directed the State

of Rajasthan to forthwith prohibit mining activities within a

radius of one kilometer from the boundaries of the Critical

Tiger Habitat (CTH) of Sariska Tiger Reserve. 

2. It was a stand of the State Government that ban on mining

imposed within a radius of one kilometer by this Court was
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only applicable to National Parks/Wild Life Sanctuaries and

not CTH of Sariska Tiger Reserve. However we have specifically

rejected the said contention. In compliance to the directions

issued by this Court, an affidavit has been filed by the State

of Rajasthan. 

3. Paragraph 18 of the said affidavit reads thus:

“It is thus stated that in compliance of order
dated  15.05.2024  passed  by  this  Hon’ble  Court,
mining  activities  and  mineral  extraction  were
stopped/restricted  in  57(53+4)  operational  mining
leases falling within 1 Km. Of the Critical Tiger
Habitat of Sariska Tiger Reserve. Further, mining
activities  in  43  non-operational  mining  leases
falling within 1 Km. of the Critical Tiger Habitat
of  Sariska  Tiger  Reserve  that  have  also  been
restricted.”

 

4. It is thus clear that the mining activities and  mineral

extraction in case of 57 operational mines which are falling

within one kilometer of CTH of Sariska Tiger Reserve has now

been  stopped.  Further,  the  mining  activities  in  43  non-

operational mining leases falling within one kilometer of CTH

of Sariska Tiger Reserve have also been prohibited. 

5. In  that  view  of  the  matter,  no  further  orders  are

necessary to be passed in these applications. 

6. The applications are, accordingly, disposed of.

I.A. No. 156703 OF 2024, I.A. No. 156707 & 156710 OF 2024 

1. As  requested  by  Mr.  A.N.S.  Nadkarni,  learned  senior

counsel,  two  weeks’  time  is  granted  to  file  rejoinder
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affidavit as last chance.

2. List these applications on 18.09.2024. 

[ 7 (a) ] CIVIL APPEAL DIARY NO. 12516 OF 2019 

As prayed, list this matter on 18.09.2024. 

[ 8 ] SLP(C) No. 25047 OF 2018 

As prayed, list this matter on 20.11.2024. 

[ 9 ] I.A.NO. 42944 OF 2019 WITH I.A. NOS. 146755 AND 146756
OF 2021 AND I.A. NOS. 158973, 158975 AND 159054 OF 2021 AND
I.A.NOS. 28731, 28732 AND 28905 OF 2022 AND I.A. NOS. 41069
AND 41070 OF 2022 AND I.A. NO. 51917/2022

As prayed, list these applications on 18.09.2024. 

[ 10 ] [i] I.A. NO. 19010 OF 2019 WITH I.A. NO. 75982 OF 2019
WITH [iii] I.A. NO. 86706 OF 2019 WITH [iv] I.A. NO. 90640 OF
2019 WITH [v] I.A. NO. 122128 AND 122130 OF 2019 WITH [vi]
I.A. NO. 129260 AND 129264 OF 2019 AND [vii] I.A. NO. 129279
OF 2019 AND [viii] I.A. NOS. 150901 AND 150915 OF 2019 

1. As requested by learned counsel appearing for the State,

four weeks’ time is granted to file counter affidavit.

2. List these applications on 18.09.2024. 

[ 11 ] I.A. NO. 5891 OF 2019 

1. Vide order dated 07th August, 2024, we had directed the

Chief Secretaries of all the States/Union Territories to file

their affidavits on following aspects:

“ï) As  to  how  much  amount  has  been  spent  by  the
respective  State  Governments/Union  Territories  on
afforestation and allied activities. 

171
1181



23

ii) The reasons as to why the balance CAMPA funds has
not been utilized. 
iii)  The  purposes  for  which  the  said  fund  has  been
utilized. 
iv)  As  to  whether  the  Steering  Committee,  as
contemplated  under  Section  11  and  18  of  the
Compensatory  Afforestation  Fund  Act,  2016  have  been
constituted and what functions they have discharged in
the last five years. 
v) The affidavit shall also as to how much amount in
the current financial year has been utilized for the
afforestation  and  allied  activities  and  details
thereof.”

2. Mr. K. Parameshwar, learned senior counsel (A.C.) states

that pursuant to the order dated 07th August, 2024, the States

of Bihar, Haryana, Tamil Nadu, Jharkhand, Kerala, Karnataka,

Tamil Nadu, Chhattisgarh,  Punjab, West Bengal, Uttar Pradesh,

Odisha, Assam, Tripura, Himachal Pradesh, Rajasthan, Arunachal

Pradesh, Sikkim, Madhya Pradesh, Maharashtra and Uttarakhand

and  Union  Territory  of  Puducherry,  Chandigarh,  Jammu  &

Kashmir,  Delhi  and  Andaman  &  Nicobar  have  filed  their

responses. However, the other States/Union Territories have

not yet filed affidavit(s). 

3. Mr.  Parameshwar submits that perusal of the affidavits

would reveal that in most of the States/Union Territories, the

CAMPA fund is not being utilized to the full capacity. 

4. It is further submitted that from the affidavit it is not

clear as to within how much period after deforestation, the

afforestation activities have taken place. 

5. It is submitted that the very purpose of compensatory
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afforestation is to restore the green cover which was lost on

account of deforestation. Further, the very concept of CAMPA

fund is for utilization for the restoration of the green cover

which was lost on account of deforestation while carrying out

various developmental activities. 

7. The CAMPA fund is not supposed to be utilized for other

purposes. 

8. As  suggested  by  Mr.  Parameshwar,  the  afforestation

activities  should  also  take  place  either  simultaneously  or

immediately after deforestation. 

9. Ms. Aishwarya Bhati, learned Additional Solicitor General

submits that the afforestation does not only mean planting of

saplings  but  also  maintenance  of  the  trees  planted.  She,

therefore,  submits  that  it  is  also  necessary  to  get

information  with  regard  to  the  survival  percentage  of  the

trees planted. 

10. It is informed that every State has a Chief Executive

Officer (CEO) for CAMPA fund. 

11. It  will,  therefore,  be  appropriate  that  the  Central

Empowered Committee (CEC) circulates a questionnaire to the

CEOs of all the States/Union Territories CAMPA Fund as well as

the CEO of the National CAMPA Fund and direct them to submit

the information as per the said questionnaire. In addition to

the other Standard Operating Procedures, CEC shall also seek
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information with regard to the success rate of the plantation.

12. The CEC would also consider holding online discussions

with the CEOs. 

13. After receipt of the responses of the CEOs of the various

States/Union  Territories  and  National  CAMPA  Fund  and  after

holding the discussion with them, the CEC shall collate the

information and submit the report to this Court. The CEC shall

also recommend as to in what manner full utilization of the

CAMPA funds can be done for the purposes for which it is

assigned.

14. List these applications on 11.12.2024.

[ 12 ] I.A. NOS. 172422, 172425, 172427, 172429 OF 2024 WITH
I.A. NO. 179359 OF 2024 

As  requested  by  Mr.  Nachiketa  Joshi,  learned  Senior

Counsel (Additional Advocate General) appearing for the State,

list these applications on 18.09.2024.

[ 13 ] I.A. No. 117204 OF 2024 

As prayed, list this application on 18.09.2024. 

[ 14 ] IA Nos. 2079 of 2008, 2301-02/2008, 3044-3045/2011, 111725
and 154041/2018, 2771-72/2009, 39711/2024, 9108/2024 and W.P. No.
301/2008 

List on 28.08.2024.

(NARENDRA PRASAD)       (DEEPAK SINGH)            (ANJU KAPOOR)
 DY. REGISTRAR         ASTT. REGISTRAR-cum-PS    COURT MASTER (NSH)
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ANANDO MUKHERJEE <anandomukherjee.law@gmail.com>

Service of Counter Affidavit by State of Mizoram to Additional Affidavit filed by
Applicant in OA No. 58 of 2019 CEP v. Union of India & Ors.
1 message

ANANDO MUKHERJEE <anandomukherjee.law@gmail.com> Tue, Aug 27, 2024 at 6:54 PM
To: poushali_be@yahoo.com

Dear Ma'am, 

Please see attached the captioned document being served to you vide the present email. You are kindly requested to
acknowledge the receipt of this email

--
The contents of this mail are strictly confidential. If you are not the intended recipient, kindly intimate the sender.

Regards
Anando Mukherjee
Advocate On Record 
Supreme Court of India 

Final Counter-Centre for Environment Protection O.A. No.68.pdf
15553K
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